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Refo No [ 1EL. } 2/C-6 /Gen-789/ 0.A. No.432/2023 /2023 Dated J‘DJ to{ 09
To,

The Registrar General,

Hon’ble, National Green Tribunal,
Principal Bench,

Faridkot House, Copernicus Marg,
New Delhi- 110001 .

Sub: Regarding submission of Joint Committee Report along with Action Taken on
behalf of UPPCB in_compliance of the order dated 01.08.2023 in OA no.
432/2023 In_the matter of Radhey Shyam Sehara Vs. State of Uttar Pradesh.

Sir,

Kindly refer to the subject mentioned above. In compliance of the order dated
01.08.2023 in OA no. 432/2023 In the matter of Radhey Shyam Sehara Vs. State of
Uttar Pradesh. The Joint Committee Report along with Action Taken on behalf of
UPPCB is enclosed herewith for your kind perusal and further necessary action.

Sincerely Yours,

Enclosures: As above
(Dr. %@an)

Chief Environment Officer
(Circle-6)
Copy to: Following for information and further necessary action.
shri Arvind Kumar Advocate, NGT, New Delhi for UPPCB.

Chief Environment Officer
(Circle-6)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow — 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 — 2720764
Email; info@uppeb.in - Web Site: www.uppeb.com
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Joint Inspection Report
of
M/s Gallant Sariya Udyog, M/s Ambey Kapada Udyog, M/s Rungta Agencies, M/s
India Glycols Ltd. & M/s Bathwal Lauri Udyog
in the matter of

0.A. No. 432/2023 Radhey Shyam Sehara Vs State of Uttar Pradesh.

Background
Hon’ble National Green Tribunal, Principal Bench, New Delhi vide its order dated 01 August 2023 in
the matter of O.A. No. 432/2023 Radhey Shyam Schara Vs State of Uttar Pradesh to look into

grievances of the applicant, hear the project proponent and verify the factual position. Relevant para of

Hon'ble NGT order is as under-

“...3..... Prima facie, the averments made in the application raise questions relating to environment
arising out of the implementation of the enactments specified in Schedule I to the National Green
Tribunal Act, 2010.

4, In view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of Uttar Pradesh Pollution Control Board
(UPPC) and District Magistrate (DM), Gorakhpur and direct the same to meet within one week,
undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representatives of the concerned Project Proponents, verify the factual position and take appropriate
remedial action by following due course of law and giving opportunity of being heard to the concerned
Project Proponents. The Committee may also refer to order of this Tribunal dated 13.09.2022 in O.A.
NO. 116/2014 (Meera Shukla vs Municipal Corporation Gorakhpur & Ors.) inter alia directing for
industrial pollution control, establishment of CETP and rejuvenation of River Ami, River Tapti and
other rivers. The UPPCB will be the nodal agency for coordination and compliance.

5. Factual and Action taken Report may be submitted within one month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.

6. List for further consideration on 13.10.2023 "

Copy of the reference NGT order is annexed as annexure no. A.

& N
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- In compliance of above said NGT order for joint inspection of alleged industries situated in GIDA
industrial area of District Gorakhpur, District Magistrate, Gorakhpur has Nominated A.D.M. City as a
committee member and Member Secretary, U.P. Pollution Control Board, Lucknow has Nominated Anil
Kumar Sharma, Regional Officer, U.P. Pollution Control Board, Gorakhpur by vide letter no. Hl.
99063/C-6/Sa-789/0.A. No. 432/2023, dated 09.08.2023. Copy of the letter annexcd as annexure no. B

Salient observation and recommendation based on site inspections and available records are as under.

1. M/s Gallant Sariya Udyog (M/s Gallant Ispat Ltd.), Plot No.A.L.-5, Sector-
23,GIDA, Gorakhpur.

In Compliance of the above said order above mention unit was jointly visited on 26.09.2023 in
presence of the unit representative Sri Bhaskar Tiwari, G.M. H.R. The unit was found in
operation/production during the inspection. The details of the observations of site inspection and
available records are as under:-

(1) The unit has established in the year of 2009. The unit is an integrated Iron and Steel
Industry under the category of large sector and engaged in production of Sponge Iron-
544500MT/yr, M.S Steel Billets-528000MT/yr, Mild Steel Bars- 528000MT/yr and 78
MW Power Generation through Captive Power Plant by using iron ore and pellets, Coal,
Dolomite Chips, Sponge Iron, M.S. Scrape, Ferro Alloys as raw materials.

(i)  Plant and Machinery including pollution control devises installed in unit and usecs of
water in premises is as per Table No. 1

Table no. 1
Sr. | Plant & | Capacity | Fuel APCS Stack Water waste water
No. | Machinery Installed | Height | uses generation
1 Kilnno. 1 &2 350 Coal Two set of | 40 Mitr. | Boiler Boiler blow
with waste heat | MT/Batch Cyclone common | Feed, down and
recovery boiler | Each Dust stack Cooling & | latchet of as
of 38 TPH each Collector ash quenching
. & ESP. quenching
2 Kiln no. 3 600 Coal Two set of | 60 Mtr. | Boiler Boiler blow,
MT/Batch Cyclone Feed, down and
Dust Cooling & | latchet of as
Collector ash quenching
& ESP. quenching
3 Induction 30 Electricity | hood and | 33 Mtr. | Cooling of | Recycle
Furnace 02 no. MT/Batch ducting Induction
Each with bags Furnaces
filters
S Induction 27.5 MT/ | Electricity | hood and | 33 Mtr. | Cooling of | Recycle
Furnace 02 no. Batch ducting Induction
Each with bags Furnaces
filters 3
5 Induction 22.5 MT/ | Electricity | hood and | 33 Mtr. | Cooling of | Recycle
Furnace 02 no. Batch ducting Induction
Each with bags Furnace
filters
O.A. No0.43272023, Radhey Shyam Scharn Vs State of Uttar Frld:w Page 2ol 11
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6 Continuous 30 Nil hood and | 33 Mtr. | Cooling in | Recycle in
Billet  Costing | MT/Batch bag house Rolling Cooling
Machine/Section filters Mill Process

7 Power Plant | 40 TPH Coal ESP 60 Mtr. | Boiler Boiler blow
Boiler no. 1 Feed, down, Drag

Cooling out of]
& as | cooling
quenching | Towers and
latchet of as
| ‘quenching
8 Power Plant | 110 TPH | Coal ESP 90 Mtr. | Boiler Boiler blow
Boiler no. 2 Feed, down, Drag
Cooling out of]
& as | cooling
quenching | Towers and
latchet of as
quenching |
9 D.G. Set 2000 Diesel Silencer | No Cooling Recycle
KVA Proper
Stack

10 | D.G. Set 1350 Diesel Silencer No Cooling Recycle
KVA Proper
Stack

11 | D.G. Set 1250 Diesel Silencer No Cooling Recycle
KVA Proper
Stack

12 | D.G. Set 650 KVA | Diesel Silencer No Cooling Recycle
Proper
Stack

13 | Raw  Materials | 60 MT Nil/ Hood 33 Mtr. | Nil Nil

Handling and Process ducting &

Began, Emissions | bags

Unloading filters

System |

14 | Process emission | Mechanic | Electric Covered 33 Mtr. | Nil Nil
from  overhead | al Motor conveying
Conveyers used | Convince | Operated system &
for material | System induce
Handling/ ducting
conveyances and Dbag
system at house

filters
(ili)  As per the above table No.1 waste water generated from the process is boiler blow down, cooling

towers blow down, latchet, waste water received from the ash quenching and steam Condensate are
collected in open pucka pond through open drains situated in industrial premises, which is naturally
settled in pond and above overflow of the pond is filtered by sand filter and corban filter and recycled in

e
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cooling process, dust separation on roads and ash quenching within the premises. During the inspection
no any waste water was found discharged outside the premiscs.

(iv)  Unit has employed 1700 permanent and 300 casual employee and 600 employees are residing in
unit residential colony. Approximately 300 KL per day waste water/sewage generated from the
premises. For treatment of the above sewage generated, 300 KLD capacity of STP has installed and
found operational during inspection. Treated sewage waste water sample has been also collected from
final outlet of the STP and submitted/sent to Central Laboratory, U.P. Pollution Control Board,
Lucknow for analysis. As per the analysis report received from Central Laboratory, the parameters of

the outlet of S.T.P. waste water sample is as per table no. 2.

Table no. 2

Sampling location/ Unit Outlet of Prescribe Standards
Parameter STP

pll - 71.79 6.510 8.5
T.S.S mg/l 68.0 100
T.D.S mg/l 1072 2100
T.S. mg/l 1140 =
BOD mg/l 24.0 30
CcOD mg/l 172 250
T.C MPN 3500 -
F.C MPN/100ml 790 1000
OBSERVATIONS

As per the Table No. 2 the Concentration of parameters in the outlet of STP is as per norms of
the standard stipulated by CPCB/UPPCB.

Y

At the time of inspection STP treated waste water is being reused in irrigation of green
belt of the unit premises.

The unit is consented by UPPCB under Water acts by UPPCB vide letter no. 171228
/UPPCB/Gorakhpur(UPPCBRO)/CTO/BOTH/GORAKHPUR/2022 dated 13.12.2022
valid up to 31.12.2023 copy of the consent order is enclosed as annexure no. 1

As per the consent water condition the unit is allowed to operate for maintained ZLD
status.

The unit has installed three no. of bore wells for abstraction of ground water and digital

flow meters installed at each bore wells and maintained proper log book for recording
daily water consumption.

2. M/s Ambey Kapada Udyog (M/s Ambey Processer), FL-2 & F.L.-3, Sector-13, GIDA,
Gorakhpur. '
In Compliance of the above said order above mention unit has jointly visited on 10.08.2023 in
presence of the unit representative Sri Santosh Parikh, owner of unit. The unit was found in

operation/production during the inspection. The details of the observations of site inspection and
available records are as under:-

0.A No4322023, Radhey Shyam Schara Vs State of Uttar Pradesh,
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(i)  The unit was established in the year of 1995 an engaged in processing/bleaching and dying of
polyester and viscous fabrics- 16 MT/Day rom each campus using grey fabrics, dyes, bleaching
and dying chemicals as a raw materials.

(ii)  The unit has two campus, one is Ambey Processers and Second is Bathwal Udyog which is
purchased and merged in Ambey Processers units. The details of the Plant and Machinery
installed in campus 1 and campus 2 is as per Table No-3.

Table no. 3
Sr. | Plant & | Capacity | Fuel APCS Stack Water waste water
No. | Machinery Installed | Height | use generation
1 (1) Boilerno. 1 & | 6 TPH Rise Husk | Two Sct 30 Mtr. | Boiler Boiler blow
of Commo |Feed & |down and
(i1) Thurmic 15.0 Lakh | Rise Husk | Cyclone n Stack | ash latchet  of
Fluid Heater Kilo Dust quenching | ash
Caloric quenching
2 (1) Boilerno.2 & | 3 TPH Rise Husk | Two Set 30 Mtr. | Boiler Boiler blow
of Commo | Feed & |down and
(11) Thurmic 15.0 Lakh | Rise Husk [ Cyclone n Stack | ash latchet of
Fluid Heater Kilo Dust quenching | ash
Calorie quenching

(ili)  The unit has obtained consent to operate under Water acts by UPPCB wvide letter no.
146686/UPPCB/Gorakhpur(UPPCBRO)/CTO/Water/GORAKHPUR/2021 dated 25-4-2022 and
Air acts by UPPCB vide letter no. 146690/UPPCB/ Gorakhpur(UPPCBRO)/
CTO/Air/GORAKHPUR/2021 dated 25-4-2022 valid up to 31-12-2026 copy of the consent
order is enclosed as annexure no. 2

(iv) The unit has obtained Authorization under Hazardous and other waste (Management and
Transboundary movement) rules 2016 by UPPCB vide letter no. 6093 /UPPCB/ Gorakhpur
(UPPCBROYHWM/GORAKHPUR/201 dated 15-2-2019 valid up to 20-2-2024 copy of the
authorization 1s enclosed as annexure no3

(v)  The unit has obtained NOC for abstraction of ground water from Ground Water Department
vide NOC no. NOC 054315 dated 08.5.2023 which is valid upto 30.7.2026 copy of the NOC is
enclosed as annexure no. 4

OBSERVATIONS

0O.A. No0,4322023, Radhey Shyam Schara Vs State of Untar Pradesh.

(1) Unit has installed jet and jigger types dying machines for bleaching/scovering and dying
of polyester and viscous fabrics in both campus F.L.-2 and F.L.-3.

(ii)  Unit has installed 500 KLD capacity of separate two no. of E.T.P. in each campus for

treatment of waste water generated from the dying and bleaching process (Photographs
enclosed).

g l%/ Page Sof 11l
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(iv)

(V)

Unit has installed two bore wells with digital flow meters in each campus for abstraction
of ground water for full fill of domestic and industrial requirements. Daily records of the
bore wells readings log book maintained.

Unit has maintain one common final outlet of both campus treated waste water near the
office block. OCEMS system, web camera has installed with final outlet discharge point
and connected with UPPCB and CPCB servers. At the time of inspections the parameter
of the treated waste water was shown on screen of the OCEMS is Ph-7.11, BOD-10.30
mg/l, COD-62.1mg/l, TSS-14.2 mg/l. Photograph of the OCEMS screen is annexed as
annexure no. 5

At the time of inspections from following points (as per table no. 4) waste water samples
from E.T.P. of unit has been collected and submitted/Sent to Central Laboratory, U.P.
Pollution Control Board, Lucknow for analysis. As per the analysis report received the
parameter of the water sample is as per table no. 4.

Table no. 4

Sampling
location/
Parameter

Unit

E.T.P-1 Final
Common

QOutlet

E.T.P-2 Prescribe

Standards

Aeration | Qutlet

tank

Equalization
Tank/Inlet
of E.T.P.

Aeration | Outlet

tank

Equalization
Tank/Inlet
of ET.P.

pH

6.87

7.24

6.76

7.72

7.69

6.5t0 8.5

T.S.5

mg/l

162

38

174

28

36.0

100

T.D.S

mg/I

2183

674

1792

565

678

2100

1.9,

mg/l

2345

712

1266

393

714

BOD

mg/I

368

24

281

28.6

28

30

COD

mg/I

772

142

698

142

140

250

(Vi)

(vii)

(vi)

(ix)

(x)

(xi)

0.A. No 43272023, Radhey Shyam Schara Vs State of Unar Pradesh.

The unit has installed digital water flow meters at each inlet and outlet of the both

campus E.T.P. and there logbooks are maintained in Unit. The copy of the logbooks IS
enclosed as annexure no. 6

The E.T.P. treated waste water is being partially recycle in process and rest is discharged
in GIDA Industrial drain which is ultimately meets in Ami River through Sariya Drain.
Separate Digital Flow Meters for recycled water have also found installed in unit.

As per the table no. 4 the parameters of the final common treated water discharged in
GIDA drain is found within the norms of the standards stipulated by CPCB.

Log book for recording of ground water abstraction, treated waste water, recycled waste

water and discharged waste water has maintained by the units. Copy of logbook enclosed
as annexure no. 7

The unit has permitted to discharge SOOKLD treated waste water outside the premises as
per the water consent issued by UPPCB

No any bye pass system for discharge of untreated effluent was found maintained m unit
during inspection.

Page 6 of 11
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operated jointly at the site. Hence there is a no scparate unit in the name of M/S Bathwal Udyog
is being found operational at the time of inspection. ~

M/s Bathwal Lauri Udyog (M/s Bathwal Udyog Pvt. Ltd.), FL-3, Sector- 13, GIDA,
Gorakhpur.

—

The unit M/s Bathwal Lauri Udyog has purchased by M/s Ambey Processors and

4, M/s Rungta Agencies (M/s Rungta Industries Pvt. Ltd.), BL-1, Sector-15, GIDA,

Gorakhpur.

In Compliance of the above said order above mention unit has jointly visited on 23.08.2023. In

presence of the unit representative Sri Shiv Kumar Pandey, Manager of unit. The unit was found

in operation/production during the inspection. The details of the observations of site inspection
and available records are as under:-

(1) The unit has established in the year of 2006 an engaged in production of rice bran oil (50
MTD) and D-Oiled Cake-250MTD using rice bran 350 MTD and hexane (solvent) as a
raw materials.

(ii)  The unit has obtained consent to operate under Air and Water acts by UPPCB vide letter
no. 171812/UPPCB  Gorakhpur(UPPCBRO)/CTO/Both  Gorakhpu2022 dated
28.12.2022valid up to 31.12.2024 copy of the consent order is enclosed as annexure no.
8

(iii)  Plant and Machinery including pollution control devises installed in unit and water uscs
in premises is as per Table No. 5
Table no. 5
Sr. | Plant & | Capacity | Fuel APCS Stack | Water use | waste water
No. | Machinery Installed Height gencration
I Steam 8 TPH Rice Husk | Two Set of 30 Mtr. | Boiler Feed | Boiler blow
Boiler Cyclone Dust & as | down
quenching
2 Solvent 50 MT/Day | Nil/Steam | Dust N.A. Cooling of | Steam
Extraction Collector condensers | Condensate
Plant with Rice and Process
Bran Vacume
handling Pumps
system Waste
Water
3 | D.G. Set 630 KVA | HS.D. Acoustic As per | - | -
& 200 Enclosure norms
KVA

(iv)  Unit has installed 20 KLD capacity of E.T.P. based on Physiochemico treatment and
activated sludge process. Treatment units install in ETP is as under:-

(a)  Oil Grease Trap (b) Equalization Tank with Temperature Cooling Tower

(¢)  Flocculation Tank (d) Chemical Dosing Tank

O.A No432/2023, Radhcy Shyam Schara Vs State of Uttar Pradesh.
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(e) Primary Settling Tank (f) Aeration Tank (g) Secondary Settling Tank
(h) Deuel Media Filter (i) Sludge Dying Beds
As per table no. 6 waste water samples from E.T.P. install in unit has been collected at the time

of inspections and Sent to Central Laboratory, U.P. Pollution Control Board, Lucknow for analysis. As
per the analysis report received, The parameter of the waste water sample is as per table no. 6.

Table no. 6
Sampling locatio Unit Inlet of ETP Outlet of ETP | Final Outlet | Prescribe
Parameter Standards
pll - 7.35 7.85 7.62 6.510 8.5
T.S.S mg/l 292 64 58 100 el
T.D.S mg/| 2379 1450 1862 2100
T.S. mg/l 2671 1514 1920 -
BOD mg/l 424 38 36 30
COD mg/Il 1296 176 168 250
Observations:
»

O A No43272023, Radhey Shyam Sehara Vs State of Uttar Pradesh.

As per the above table no. 6 the concentration of the B.O.D. parameter in treated effluent/outlet
of E.T.P. and Final Outlet of factory are found 38mg/1 and 36 mg/l which is not as per the
prescribed norm of the CPCB. Hence unit is found not complying the consent conditions and
waste water discharge norms of the CPCB.

Unit has maintained bypass system before oil and grease trap of E.T.P. (Photograph enclosed).
Unit has installed one digital flow meter at outlet of E.T.P. which is found not functional and no
digital flow meter installed at inlet of E.T.P to measure the daily waste water generated from
process. and no logbook/records maintain by the unit hence, it cannot be denied that unit can not
discharge untreated effluent through bypass system installed at ETP.

Duc to non compliance of the condition of the water consent order dated 28.12.2022, UPPCB,
Lucknow has issued Show Cause Notice vide letter no. H 01610, dated 06.10.2023 under section
33A of water (Prevention and Control of Pollution) Act, 1974 as it amended 1978 for imposing
of Rs. 10,000.00 per day Environmental Compensation. A copy of the above show cause notice
dated 06.102.2023 is enclosed as annexure no. 11.

M/s India Glycols Ltd., E-1, Sector-13, GIDA, Gorakhpur.

In Compliance of the above said order unit has jointly visited on 16.08.2023 and
26.09.2023. In presence of the unit representative Sri Shilendra Pandcy, Unit Head. The unit was
found in operation/production during the inspection. The details of the obsecrvations of site
inspection and available records are as under:-

(1) The unit has established in the year of 2006 and engaged in production of Ethyl Alcohol
& Ethanol using molasses and grain as a raw materials. The installed capacity of the unit
is 260 KLD i.c. (150 KLD Alcohol production from molasses and 110 KLD Alcohol
Production from Grains).

The unit has obtained consent to operate under Water acts by UPPCB vide letter no.
146262/UPPCB/Gorakhpur(UPPCBRO)/CTO/Water/GORAKHPUR/2021 ~ dated
03.01.2022 and Air acts by UPPCB vide Iletter no. 146249/UPPCB/

Gorakhpur(UPPCBRO)/ CTO/Air/GORAKHPUR/2021 dated 03.01.2022 valid up to
31.12.2023 copy of the consent order is enclosed as annexure no. 9

N~

(i1)
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(iti)  The unit has consented under water act by UPPCB for Zero Liquid discharge condition in
premises.
(iv)  Plant and Machinery including pollution control devises installed and water uses in
premises is as Table No. 7.
Table no. 7
Sr. | Plant & | Capacity | Fuel APCS Stack Water waste water
No. | Machinery Installed | Height | uses generation
1 Boiler No. 1 | 45 TPH Coal- Two setof | 60 Mtr, | Boiler Boiler blow
40MTD, | Cyclone Feed, down and
Rice Dust Cooling & | latchet of as
Husk- 110 | Collector ash quenching
MTD, & LSP. quenching
Slop-190
MTD
2 Boiler No. 2 | 35TPH Coal-20 Two set of | 40 Mtr. | Boiler Boiler blow
MTD, Cyclone Feed, down and
Rice Dust Cooling & | latchet of as
Husk-90 | Collector ash quenching
MTD, & ESP. quenching
Slop-114
MTD
3 Boiler No. 3 | 55 TPH 18 TPH | E.S.P. 90 Mtr. | Boiler Boiler blow
Slop, Feed, down and
6.23TPH Cooling & | latchet of as
Rice Husk ash quenching
quenching
. D.G. Set 1050 KVA | H.S.D. No As per | Cooling Nil
X 3 no. Canopy/in | norms
stalled in
closed raw

The main use of fresh ground water in unit is, Boilers Feeds,
Unit has installed three nos of Bore Wells in premises for

Flow Chart of mfg process of Alcohol from molasses and grain is enclosed as annexure no. 10

mcters installed at
enclosed).

# The unit has installed M.E.E for treatment /concentration of s X
distillation process. Concentrated spent wash (Slop) received from MEE Unit are used/fired in .

# For treatment of condensate water received from MEE Unit and spillage/lcakage waste water

» At the time of inspection all the units of E.T.P.(C.P.U.) has found operational and finally treated
waste water is recycled for molasses dilution and make up water for cooling towers in premiscs.

slope fired boilers with coal/rice husk as a fuel.

Dilution of Molasses and Cooling process.
abstraction of ground water. Digital flow
cach bore wells and maintained daily records of the water abstracted (Log book

pent wash generated from

from unit campus, unit has installed 1500 KL.D capacity of E-T.P (C.P.U.)

(A No 43272023, Radhey Shyam Schara Vs State of Uttar Pradesh.
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» Waste water samples of C.P.U. from inlet and outlet has collected on dated 16.08.2023 and sent
to central laboratory to UPPCB, Lucknow. The analysis report received from Central Lab

(enclosed). The parameters of the samples as per below table no. 8.

Table no. 8

Sampling locati¢ Unit Inlet of CPU Outlet of Final Outlet | Prescribe

Parameter CPU of STP Standards
pH - 3.23 7.23 7.82 6.5 10 8.5

T.S.S mg 468 56 64.0 100

T.D.S mg/| 2880 898 1042 2100

T.S. mg/| 3348 054 1106 -

BOD mg/l 1260 14 22.0 30

COD mg/l 3654 106 146.0 250

Total Coliform | MPN/100ml | - - 2200 -

Fecal Coliform | MPN/100ml | .« - 700 1000

» As per the above table No-9, all the parameters of the treated samples (Outlet of CPU) are found
within the prescribe norm of the CPCB.

» For treatment of domestic waste water/sewage generated from the unit premises, 25 H D
capacity of S.T.P. has installed and found operational during joint inspection. Sample of Treated
sewage water from outlet of S.T.P. has been also collected on dated 26.09.2023 and sent to
Central Laboratory UPPCB, Lucknow, the Concentration of parameters in the outlet of STP is as
per norms of the standard stipulated by CPCB/UPPCB.

Observations:

»  Unit has install digital flow meters for assessing of daily total spent wash generated, spent feeded
in MEE, condensate received from MEE, concentrate received from MEE and feeded in slope

fired boilers.

Y

outlet and recycled quantity of treated waste water.

A\

by the UPPCB.

Compliance Status of The Tribunal Order dated 13.9.2022 in 0.A.N0.116/2014 Meera Shukla v/s

Municipal Corporation Gorakhpur and others.

In compliance of the above order regarding industrial pollution control, establishment of
CETP and rejuvenation of River Aami, River Tapti and others. Gorakhpur Industrial Development
Authority (GIDA) has proposed 7.5 MLD capacity of C.E.T.P. for treatment of industrial effluent
received from GIDA industrial arca. GIDA has issued order to U.P. Jal Nigam (Gramin Unit),
Gorakhpur for setup 7.5 MLD CETP. Land for setup C.E.T.P. near the Aami River and Saraiya Drain
has been purchased and U.P. Jal Nigam has prepared D.P.R. and submitted for approval from the
concern departments. Construction works for proposed CTEP has yet not started up to joint mqpeclmn

time.

O.A. No432722023, Radhey Shyam Schara Vs State of Untar Pradesh.

Ch

P L~ 2

/

Unit has install digital flow meters and log book for maintaining daily records of CPU, inlet,

No any bye pass system for discharge of untreated effluent was found maintained or seen in unit
during inspection. Unit was found complying ZLD conditions as imposed in consent order issued

5
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Action Taken Report against Defaulter Unit M/s Rungta Agencies (M/s
Rungta Industries Pvt. Ltd.), BL-1, Sector-15, GIDA, Gorakhpur.

> As per the inspection dated 23.08.2023 the unit was found non complying in respect to water
(Prevention and Control of Pollution) Act, 1974 as it amended 1978. The parameter of the final
treated effluent which is being discharge outside the premises (GIDA Drain) are not as per the
prescribed norms of the CPCB. Due to non compliance of the condition of the water consent
order dated 28.12.2022, UPPCB, Lucknow has issued Show Cause Notice vide letter no. H
01610, dated 06.10.2023 under section 33A of water (Prevention and Control of Pollution) Act,

1974 as it amended 1978 for imposing of Rs. 10,000.00 per day Environmental Compensation
and Closure of Industry.

The above joint inspection report along with all the annexure and photographs of the sites
inspected is being submitted for kind perusal and further necessary action please.

ol
(Anil Kumar Sharma) (Anjani Kumar Singh)

Regional Officer A.D.M.(City)

UPPCB Distt-Gorakhpur
Gorakhpur

O.A. No43272023, Radhey Shyam Schara Vs State of Uttar Pradesh. ! Page 11 of 11
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....... 4. In view of the averments made in the application, we consider it appropriate that a Joint
Commiftee be constituted to verify the factual position and take appropriate remedial action. Accordingly, we
constitute a joint Committee comprising of Uttar Pradesh Pollution Control Board (UPPC) and District Magistrate
(DM), Gorakhpur and direct the same to meet within one week, undertake visits to the site, look into the grievances
of the applicant, associate the applicant and representatives of the concerned Project Proponents, verify the factual
position and take appropriate remedial action by following due course of law and giving opportunity of being heard
to the concerned Project Proponents. The Committee may also refer to order of this Tribunal dated 13.09.2022 in
0.A. NO. 116/2014 (Meera Shukla vs Municipal Corporation Gorakhpur & Ors.) inter alia directing for industrial
pollution control, establishment of CETP and rejuvenation of River Ami, River Tapti and other rivers. The UPPCB
will be the nodal agency for coordination and compliance.

5. Factual and Action taken Report may be submitted within one moiith by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.
6. List for further consideration on 13.10.2023 ......"
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[tem No. 10 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 432 /2023

Radhey Shyam Sehara Applicant

Versus

State of Uttar Pradesh Respondent

Date of hearing: 01.08.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a letter pefitinn received by Post

ORDER

iy The Applicant, Radhey Shyam Sehara, National President of
Paryavaran Kranti Sena with its head office at 2/11 Zakir Nagar, Batla
House, Okhla New Delhi has sent present letter petition, which has been
treated and registered as Original Application, complaining about
discharge of industrial effluent by M/s. Malant Sariya Udyog, M/s.
Ambey Kapada Udyog, M/s. Rungta Agencies, M/s. India Glycols Ltd.
and M/s. Bathwal Lauri located in GIDA Gorakhpur in River Ami which

is a tributary of River Ganga.

2. The applicant has submitted that the above said industries are
discharging highly polluted industrial effluent in the river in the night.

The industrial effluent discharged is emitting foul smell creating

breathing problems for the passers-by and is contaminating river water

affecting aquatic life and also agriculture in the area. The above said
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industries are also causing air pollution which is also damaging the

environment resulting in climate change.

3. Prima facie, the averments made in the application raise questions
relating to environment arising out of the implementation of the

enactments specified in Schedule [ to the National Green Tribunal Act,

2010.

4. In view of the averments made ini the application, we consider it
appropriate that a Joint Committee be constituted to verify the factual
position and take appropriate remedial action. Accordingly, we constitute
a Joint Committee comprising of Uttar Pradesh Pollution Control Board
(UPPC) and District Magistrate (DM), Gorakhpur and direct the same to
meet within one week, undertake visits to the site, look into the
grievances of the applicant, associate the applicant and representatives of
the concerned Project Proponents, verify the factual position and take
appropriate remedial action by following due course of law and giving
opportunity of being heard to the concerned Project Proponents. The
Committee may also refer to order of this Tribunal dated 13.09.2022 in
O.A. NO. 116/2014 (Meera Shukla vs Municipal Corporation Gorakhpur &
Ors.) inter alia directing for industrial pollution control, establishment of
CETP and rejuvenation of River Ami, River Tapti and other rivers. The

UPPCB will be the nodal agency for coordination and compliance.

9. Factual and Action taken Report may be submitted within one
month by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Supported PDF and not in the form of Image PDF.

6. List for further consideration on 13.10.2023
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7. A copy of this order, along with a copy of the application and

documents attached with the same, be forwarded to the UPPCB and DM,

Gorakhpur by e-mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

August 01, 2023
Original Application No. 432/2023

JG
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:::.:f“-a::;-?:-— s Uttar Pradesh Pollution Control Board
k%;ﬁ? Building. No TC-12V Vibhuti Khand, Gomut Nagar, L.uck now-226010

Phone:0522-2720828. 272083 1. Fax:0522-27207064, Emanl: miofuppeh in, Website: www uppeh.com

171228/UPPCB/Gorakhpur(UPPCBRO)/CTO/Moth/GORAKHPUR/2022

PRy T S I i

Date: 13/12/2022

To.
M/s
GALLANTT ISPAT LIMITED INTEGRATED STEEL PLANT i ke S
AL S, Sector 23, GIDA Industrial Area, Tchsil - Sahjanwa, District Application Iti-l
Gorakhpur, Uttar Pradesh, GORAKHPUR,273209 . I8821412

= e i —

Consolidated Consent to Operate and Authorisation hercinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Scction-25 of the Water (Prevention & Control of Pollution)
Act. 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to GALLANTT ISPAT LIMITED INTEGRATED STEEL PLANT located at
Al 5, Sector 23, GIDA Industrial Area, Tehsil - Sahjanwa, District Gorakhpur, Uttar
Pradesh,GORAKIIPUR,273209. subjcct to the provisions of the Water Act, Air Act and the orders that

may be made further and subject 1o following terms and conditions :-
. This CCA GALLANTT ISPAT LIMITED INTEGRA TED STEEL PLANT granted for the period from
01/01/2023 to 31/12/2023 and valid for manufacturing of following products.

= m m—

2 !S Iil’rn{tuct ‘Quautir}* Unit
"\:"} | = e T weang e ety O LD ST ER A —
;1 'Eil?_illjg.ﬁih_‘%}!?l_ 1544500 s/ |Metric Tonnes/Ycar
13 IMS Bar 1528000 |Metric Tonnes/Year |
B il_'i_ll]liVE Power [78- > Pege S '__:_i_g.jgu_u{a_tl_t___ e Ars 1

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quanuty of effluent discharge (KLD) :-

e S e & e
~Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
ooBomestic. | L - IOKID oo 9LE Bt San o S
| Industrial Recycling of ETP

e o) Cooling Water | | AP i R

1) Trade Iiiuent Treatment and Disposal :-The applicant shall operate Lffluent Treatment Plant consisting
of primary secondary and tertiary treatment as is required with reference to influent quantity and quahty

In case ol stoppage of functioning of ETP, production has to be stopped immediately and this Board lm't-;‘ue
be intimated by fax/phone/email with a report in this regard to be dispatched immediately
(ii1) The treated effluent shall be reeyeled to the maximum extent and should be reused within the premises
for sardening ete. Quality of the treated effluent shall mect to the following general and specific standards as

preseribed under Environment (Protection) Rules, 1986 and applicable to the unit (rom ume-to-ume ;-

Industrial Effluent Quality Standard

17
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Standard

(iv) Sewaoe Treatment and Disposal - The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phonc/email with a report in this regard to be

dispatched immediately.

(v) The treated sewage shall be recused in gardening as lar as possible.

The STP shall be mamtaimned

continuously so as to achicve the quality of the treated sewage to the tollowing standards.

pe— e —————

|Stantlmds

As per E(P)A Rules 1986

{

o —

e W EEE—

_As per El
As per E

SING: - PR T E
(AT I Nl B, Pa sy~ T cbdn 3
| 2 | St BC}D (mg!L)
3 i e T AL .
4 Fecal Coliform
Rt s 1y T 0 s DRSS
2 HBBA 1) o S HRemarks.

(P)
As per E(P)A Rules, 1986 |
P).
(P)

A Rules, 1986

A Rules, 1986

90 KLD Treated Eﬁluem

uent |

3, Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall usc following fucl and install a comprchensive control system consisting ol control

equipment as required with reference to gencration of emissions and operate and maintain the same

continuously so as to achicve the level of pollutants to the following standards.

Air Pollution Source Details

- —

S No. | Air ‘,'Il:;!-[m of 1'11!:[: Stack no Control Height of
| I Pollution | Device Stack ‘
Ve SORRER L i st s GAELER IR 5 e
| 1 | 225 TPH Electric 1 Particulate | As per E(P)A |
| Furnace Matter Rules, 1986 |
il D00, e s U ne T e I e |
2 | 27.5TPH | Electric 2 Particulate | As per E(P M
 Furnace | Matter | Rules, 1986
e 02 pn) ot S S A e T
3 30 TPH Eleﬂtrlc 3 Particulate | As per E(P)A |
Furnace Matter Rules, 1986
et | ok 00 T T R I S G BN o et R S
|4 Sponge | Electric 4 Particulate | As per E(P)A
L .l ion Plant PR o =) Matter | Rules, 1986 |
< 50 TPH C,-:::al Rice | 5 Particulate | As per E(P)A
Boiler | Husk and | Matter Rules, 1986 |
GRS e OIBBIEE _ _
- - Bmilera | Coal, Rice | 6 Particulate | As per E(P)A
| . having | Huskand Matter Rules, 1986
Capacity | Dolechar
130 TPH | |
and 35 TPH!
i ol Rdeh . By o ) S
7 | 2000 KVA | Diesel Oil | 7 Sulphur | As per E( )A
oy B R e T S '_ | Dioxide Rules, 1986
8 1350 KVA | Diesel O[I 8 Sulphur | As per E(P)A
SRS o7 ! Dioxide | Rules, 1986
9 | 1250 KVA | Diesel Oill 9 Sulphur | As per E(P)A
Lo DG Set | SNy _ Dioxide | Rules, 1986 |
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~ Emmission Quality Standards

[‘S No. | r_ ) ._-éld{.k no ___ | ~ Parameters Sl_dll(ld_l’_‘ﬂ_’i* < }
il 10 Su!phur Dioxide |As per E(P)A Rules,
SRS R L LS R IR E S
2 1 Particulate Matter |As per E(P)A Rules
| | ELSL = 1 S SLE RTINS [
ek 2 Particulate Matter |As per E(P)A Rules,
| ; | (53 S8, 1986
4 | 3 Particulate Matter |As per E(P)A Rules,
| fock L Sete (Ui b e i
S | 4 Partlcuiate Matter |As per E(P)A Rules,
i el e ESTORE st Ees
6 D Particulate Matter |As per E(P)A Rules,
g% 1 FERY 7 S S M. 1986
ey abeat 6 Particulate Matter |As per E(P)A Rules,
i RN T it e e | 1986 _
| 8 | 7 Sulphur Dioxide |As per E(P)A Rules |
fem et b | LSO SO SNG Bal s v BRGNS, 2 S A e _ o800 -
| g | 8 Sulphur Dioxide As per E(P)A Rules
00 sani S e Sles Lok e oo 1580 S
| 10 9 Sulphur Dioxide f—k% per E(P)A Rules |
e M R | ET e SaER At e PRI Se - I

[n case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to he
dispatched immediately

(11) The unit will not use any type of restricted fuel.

111) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as 1S
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial. Commercial. Residential, Silence) which are as follows -

Day time @ from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

‘Standards for Industrial | Commercial Residential Stienee |
Noise level in Arcea Arca Area _ Zonge

db(A) Leq
|

j e e e

Day | Night l)dVT\Ii“hl Day I\iLiH I)mf Night
Time | Time | Iims. _ IIIHL CTime | Time | Time | Time |

e T e R

..........

95 |70 | 65 | 55155 | 45 | s0.] 40

e

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Arca.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. )
6. Unit has to comply with the following specific & gencral conditions, Non compliance of any provision of
this CCA und provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. Incompliance to the G.O 1011/81-7-2021-09 (Wri1)/2016 dated. | 3.10.2021 issued by Department of
Fnvironment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawak: Forest as

per the SOP available at URL:=http://www.upecp.in/TrainingSession.aspy for ensuring timely complianee ol
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(iv) Sewagc Treatment and Disposal

Parameter ‘ oo skandard o

- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.
(v) The treated sewage shall be

reused in

pardening as far as possible. The STP shall be mantained

continuously so as to achieve the quality of the treated sewage to the following standards.

.....I
|

(5N, lll]ﬂtil‘_llt._‘tﬁl‘i o Sy | T Standards 4
i besl ot IR R e s B DR EIE NSRS, 1950
i = BOD (mg!L) = : As per E(P)A Rules, 1986
TRy }_ . TSS(mg/) | AsperE(P)ARules, 1986
4 | Fecal Coliform . As per E(P)A Rules, 1986
S e e RN IO Sles e e
T Remarks 00 KLD Treated Effluent

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall usc lollowing fucl and install a comprehensive control system consisting of control

cquipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achicve the level of pollutants to the following standards.

Air Pollution Source Details

|
|

|

N <. T R S L
‘S No. | Air Type of fuel |  Stack no Control [ Height of |
Pollution | Device Stack
S LU S 3 e R o
! 1T | 225 TPH | Electric 1 | Particulate | As per F(F’)A
| " Furnace Matter Rules, 1986
AR o L7 )3 R SR S Al d R T T Exe
| 2. | 27.5TPH | Eleclric | 2 Particulate | As per F PIA |
| Furace | | Vatter | Ruies, 1986
_ | (02n0.) | sl e &
3 30 TPH Electric 3 Particulate | As per E(P)A
Furnace Matter Rules, 1986
BRI (W12 15 SRS BEND Ag
[ Sponge | Electric 4 Particulate | As per E(P)A
| lron Plant | i b2 Matter | Rules, 1986
5 50 TFH Coal, Rice 5 Particulate | As per E(P)A
Boiler Husk and Matter Rules, 1986 |
iales o =L DBECAT o | atf e = Rebutd £ D A A
6 | 02 Bmilera Coal, Rice b Particulate | As per E(P)A
|  having Husk and | Matter Rules, 1986
| Capacity | Dolechar |
| 110 TPE | |
and 35 TF"—i\, | |
SR OO RS SRR e Y e | iR
7 ?UOO KW\. Diesel Oil | 7 Sulphur | As per E(P)A |
£ _'_ Ben i SRS E Dioxide Rules, 1986
8 | 1350 KVA D|eseJ Oil | 8 Sulphur | As per E(P)A
P DG Set | Dioxide Rules, 1986
[ 1250 KVA | Diesel Ol 9 Sulphur | As per E(P)A
Lo DG Sel e pEn o) Coeige: S iules: 1980 |
20 |
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llution control equipment, production has to be stopped

Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

1) Noise from the D.G. Set and other source(s) should be controlled

required

for meeting the ambient noise standards for night and day time as prescribe

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day tune : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

db(A) l.eq |

e — — e —— — — — -

Standards for | Industrial
Noise level in

e ——

| Time

| Area

|
Night
Time

Tl = . 8

Day

Commercial Reside

Area Area

Day
Time | Time | Time | 1
elyile 385 93 o)

LB = o} p— ——
Night| Day |Night| Day Night

Time | Time

ntial . Silence

Jong
|

Time

| |
45 1 3 A0 ]

1. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Epvironment Statement in Form-V of Environment (Protection) Rules, 1980.

(11) Quarterly compliance report of the

CCA, photograph of I'TP/APCs/Waste Storage Area.
5. Competent Authority reserves the right 10 change/modity

by providing an acoustic enclosure as 1s

d {or respective

‘add any time any condition of this CCA.

6. Unit has 10 comply with the following specific & general conditions. Non compliance of any provision o

this CCA and provisions of the Water Act, Air Act and [lazardous an

Transboundary

7. In compliance to the G.O 1011/81-7-2021-09
Invironment. Forest and Climate Change, Uttar Pradesh. You are direc

per the SOP available at URL:-http://www.upeep.in/TrainingSession.aspx for ensur

21

d Othtr Wastes (Management and
Viovement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

(Writ)/2016 dated.13.10.2021 issued by Department of
ted to develop Miyawaks Forest as

ne timely compliznee ol

(3 scanned with OKEN Scanner



Only) whichever is more. within 30 days from the date of issuance of this certificate. In casc of non-
compliance of this direction. your consent will be revoked by the Board.

5. It the unit uses the ground water and requires the permission [rom SGWA/CGWA for walcer abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry 1o comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board. within 3 months time failing which CTO will be revoked.

General Conditions:-

L. The applicant shall get analysed the samples of clfluent/emission/hazardous wastes at leas once in a threc
month from the laboratory recognized by the MoliF and shall report to the UPPCRB,

2. The applicant shall however, not without the prior consent of the Board bring into usc any new or altered
outlet for the discharge of effluent or £ases cmission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement cquipment at final disposal point,

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the mdustry 1s not
complving with stipulated conditions or any further direction/instruction issued by the Board. legal action
shall be initiated apainst the apphicant.

d. The applicam shall maintain 2ood house keeping. All valves/pipes/sewer/drains ete. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points. Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems,
/. The industry shall provide [nspection Book at the time ol inspection to the Board's officials.

5. Whenever due 10 any accident or other un forescen act or event, such emission occurs or s apprehended to
oceur m excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control cquipment, the production process connceted
Lo it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
onlyv,

10. In case of any damage to the agriculture productivity, human habitation ctc. by the operation of industry.
It shall be imperative to stop production in the industry with immediate effeet and such information shall be
reported to Board's offices, The industry shall be liable to pdy compensation also in such cases as decided by
the Competent Authority.

1. The applicant shall apply before the 60 days ol expiry of CCA or any change in production types/
production Capacity/manufacturing process/capacity enhancement cte. or any changc in ¢fflucnt discharpe
point or emission point

1 2. The Board reserves the right to revoke/add/modify any stipulated condition issucd along with CCA. as
may be necessary, | <

Speceifie Conditions:- .
L. 'This consent is valid for production of MS Billets (5,28.000 MTA). Sponge Iron (5.44.500 MTA). MS Bar
(3,28,000 MTA) and Captive power (78 MW) maximum.

2. The all conditions mentioned in the cnvironmental clearance 1ssued vide letter no- J1 1011/229/2008-1A 11

(1) dated 14.12.2020 by MOLF & CC and No Increase In Pollution Certificate vide UPPCHB letter d
19.91.2022 shall prevail,

ated
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ndustry swall submit Environment Statement o this Board as per provision of Environment (Protection)
mendment Rule, 1993 for the previous year ending 31st March on or before 30th September every year.

>. Implementation report of Compliance of consent conditions must be submitted within one month.

6. T'he consumption of cleetricity, nutrient and chemicals in operation of STP must record on logbook

regularly.

7. The industry 1s directed to reusce the maximum treated domestic cifluent.

8. The industry 1s directed to continuously operate all units of S.T.P. regularly .

Y. The cooling water shall recycle in closed circuit, It should not discharge 1in any condition.
0. The industry shall construct pucca to rest storm water drain imside the factory premiscs.

L 1. Industry shall submit analysis report of treated domestic effluent atter interval of every three months
dully analysed by Board or N.A.B.L. accredited laboratory.

1 2. The industry shall ensure in the provision of charter for Integrated Stecl Plant made by CPCB.

| 3. Audited Balance Sheet/ C.A. Certificate should be submitted within one month {rom the date of issue of

this Certificate for verification of Consent fee payable.

4. This consent 1s being issued under consideration the order passed by Hon'ble NGT i OA no. 116/201=
Mecera Shukla Vis Mumicipal Corporation Gorakhpur and others.

15, The unit shall comply with the provisions of Hazardous & Other Waste (Management & ‘Trans boundary

Movement) Rules, 2016.

6. The industry shall develop green belt as per the protocol attached with Board's office order dated

LO.02.2018 which 1s avatlable on Board's Website.

| 7. The conditions mentioned 1in the consent must be complied by the industry and submit the comphiance

report to UPPCRB within the stupulated time period.

IN. Alr Pollution Control System (i.¢. bag filters, clectro static precipitators) must be operated regularly and

logbook of energy consumed for the same shall be maimntaimed.
19, OCEMS shall be connected from the server of CPCB and UPPCB by the unit.
20, The unit shall comply with the provisions of Solid and other Waste Management Rules, 2016.

21. The imdustry shall ensure the regular water sprinkling for control of dust emission gencerated from storage

of raw material and loading of product and unloading of raw material.
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23, The industry shall install proper capacity of ash dyke for disposal of Ash generated from power plant and
sponge iron plant.

b I

24. The mdustry shall ensure safe disposal of slag penerated from induction furnace plant in future.
2o The mdustry shall ensure the storage of {1y ash. boiler bottom ash and slag in covered shed for disposal

50 the tugitive emission be minumum. For disposal of solid waste industry shall use covered trucks
l b ia S b e P B .y ' " 1 e " . vtvel e fy s t
6. Lhe ndustry shall store raw matenal i covered shed.
| he mdustry shall construet pucea to rest storm water drain inside the factory Premises

28. Ash generated by the industry should be disposed off in a scientific manner in such a way that 11 shall not
adversely alfeet the soil and nearby area.

29, T'he Order 1ssued by Hon'ble Courts/Hon'ble NGT, Mol:F & CC. Central Pollution Control Bourd. 1.1
Pollution Control Board and directions issued by Hon'ble National Green Tribunal. New Delhi in Order
dated 13.07.2017 in OA no. 200.2014, M.C. Mchta v/s Union ol India, Shall be complicd with.

30. Concealing factual data or submission of false/fabricated data and failure to comply with any oi the

conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Lav
31, I closure order ts issued by CPCB or UPPCB against any defaulting unit. then CTO issued carlier will
suspended durimg the pendency of the closure period and after ensuring the compliance and alter revocation
of closurc order. the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thercof

RAM KUMAR

SINGH

Chief Environmental Officer, Cirele-6

ﬂ"r.-;w tO:

Regronal Otficer. U.P. Pollution Control Board. Gorakhpur for information and necessary action.

RAM KUMAR
Chief En \fi:‘&lmg_éh!t al Qificer, Circle=6
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—_—— CENTRAL LABORATORY ":ta
}‘= =lqg UTTAR PRADESH POLLUTION CONTROL BOARD 3 . "
"o Fﬂgﬁ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 A

Cartificate Mo TC 11026

TEST REPORT: WASTE WATER LABORATORY

Ref No: 22973958/Gorakhpur/2023 Date:05/10/2023
I- Name of Industry: GALLANTT ISPAT LIMITED
2- Address of Industry: Plot No - AL 05, Sector - 23. GIDA Industrial Area, Tehsil Sahjanwa , Distt Gorakhpur.

,GORAKHPUR,273209
3

District: Gorakhpur
4- Description about sampling point: Final Qutlet Of STP
5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anil Kumar Sharma, A.K.Singh RO,LA & Anjali Kumar Pandey ADM City

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 26/09/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 27/09/2023

Parameter/Method Name Unit Results Standard Detection
Range
pH.4500 H B Electronic method . 1.79 As per 02-12
MoEF&CC/CPCB
Suspended Solids ., 2540 D Total mg/I 68.0 = 10-20000 mg/I
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/I] 1072.0 i 10- 50000 mg/l
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/1 1140.0 0 10- 50000 mg/l
at 103-105 0C
Total Coliform, 9221 B Standard Total MPN/100 m] 3500 y <].8 MPN/100 m]
Coliform Fermentation Technique) & above
Fecal Coliform, 9221 E Fecal Coliform No relaxation 790 2 <1.8 MPN/100 ml
Procedure & above
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/I 24.0 & 1.0 -50000 mg/I
1993 Bio
COD, 5220 B Open Reflux Method mg/I 172.0 = 5.0 -100000 mg/1
Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1). The eniveronment (Protection) Rules, 1986 source:

www.cpeb.nic.an/GeneralStandards.pdf. Besides these standards refer EPA standards for specific purpose

Remark: NA

Analysed by-
[Arti Gupta(SA)|

Authorized by, . .
SAMRENDRA Sigiatysonecsy.
Date: 2023.10.05 17:57:26 Digitally signed
§m’lglﬁldra Singh (R50) RAM by RAM GOPAL

P A Date; 2023.10.05

Chief Envircnméntafofficer

Central Laboratory
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Nenexuve No =

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - Dated : 25/04/2022
146686/UPPCB/Gorakhpur(UPPCBRO)/CTO/wa
ter/GORAKHPUR/2021
To,

Shri AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd,
M/s AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd.

PLOT No. FL-02 and FL-3 SECTOR 13, GIDA, SAHIANWA, GORAKHPUR
U.P..GORAKHPUR,|

GORAKHPUR

- Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. AMBEY PROCESSORS (A UNIT OF SHRI

RADHA SEVICES (P) Ltd.
Reference Application No :14636635 Dated :25/04/2022
1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. AMBEY PROCESSORS (A
UNIT OF SHRI RADHA SEVICES (P) Ltd. is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .

‘5 This consent is valid for the period from 01/01/2022 to 31/12/2026 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
RAM KUMAR =it

Chief Envirohnantal Officer-Clrcle-6

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary

ety il S WS TR

action. RAM KUMAR =2
SINGH S ——

1H%Ea

Chief Environmental Officer, Circle-6
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

inexure to Consent issued to M/s.AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES
(P) Ltd. vide

Consent Order No. 14636635/ Water Dated : 25/04/2022
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capac ity of Dyed Grey Cloths 32 TPD.

2. The quantity of maximum daily effluent discharge should not be more than the following :
i Effluent Discharge Details ) |1
S.No '| Kind of Effulant Maximum daily Treatment facility and '\
» | . discharge,KL/day discharge point
e 1 Domestic | 13 KLD Septic Tank i
E 2 Industrial 500 KLD ETP
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for

= measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
Zfl:f;it:-lent. It should also be ensured that domestic effluent should not be discharged in storm water
4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent . -
| Domestic Effulant _'1
'i S.No \ Parameter Standard |
| 1 | Total Suspended Solids As per E(P)A Rules, 1986 _'{
7 | BOD As per E(P)A Rules, 1986
& 3 COoB.__ As per E(P)A Rules, 1986
| - Qil & Grease As per E(P)A Rules, 1986
|. 5 Quantity of Discharge | 13 KLD
4b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .
| Industrial Effulant |
- " S.No . Parameter | Standard ,_j
1 Total Suspended Solids As per E(P)A Rules, 1986
2 BOD As per E(P)A Rules, 1986
3 COD As per E(P)A Rules, 1986 |
i 4 Qil & Grease As per E(P)A Rules, 1986
5 Quantity of Discharge 500 KLD |
S Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act.1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry . i
Y, The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.
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o treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for

flow meter/V Notch for measuring effluent and its log book be maintained .
The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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| This consent is valid for production of Dyed Grey Cloths 32 TPD maximum using raw material
Grey Cloths, Dyes and Chemicals.

2.The industry shall submit the Environmental Compensation (EC) of Rs. 10000/- within 07 days
from the issuance of this CTO which was imposed vide UPPCB letter no. H 74756/C-
6/water/70/GKP/2022 dated 25.04.2022.

3.The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.

4.The industry should ensure the operation of the ETP in such a manner that it confirm the standards
lay down under the notification issued by MOEF&CC vide GSR 978 (E) dated 10/10/2016.

5.The treated effluent shall be allowed to be discharged in the ambient environment only after
exhausting options for reuse in industrial process/irrigation in order to minimize freshwater usage.

6.The industry shall _maintain strict supervision on fluctuations in operating parameters with respect
to each treatment unit of the Effluent treatment plant.

7.The industry shall submit the point wise compliance report of the CTO issued by the Board for
year 2021 and audited balance sheet for the current year and the details of fees deposited during last
three years within a month otherwise this CTO may be revoked.

8.1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

‘I}{'Tihe ingdsustry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P
ules 1986.

10. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

11.The industry shall comply with various prov isions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended, and
comply with the provisions of Hazardous and Other Wastes (Management and Trans-boundary
Movement) Amendment Rules, 2016 and all other applicable rules notified under E.P. Act 1986.

12 Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no H-
16405/220/2018/02 dt. 16/02/2018.The copy of this guideline is available at URL
http:ffwiuppcb.mnﬂpdfiGreen—Belt-Guidle_l60218.pdf.

13.The industry shall submit the copy of Certificate of Registration in compliance of the section no.
11 of The Uttar Pradesh Ground Water (Management and Regulation) Act, 2019 (U.P.Act No-13 of
2019) for existing users of ground water in notified areas within six months failing which this CTO

shall stand automatically revoked.

14.The industry shall do standard operating process (SOP) for ETP operation, maintenance and for
chemical spillage.

15.The industry shall install roof top rain water harvesting system within 02 months.,

16.The consumption of electricity, nutrient and chemicals in operation of ETP must record on
logbook regularly.

17.Industry shall submit analysis report of treated effluent after interval of every three months dully
analysed by Board or N.A.B.L. accredited laboratory.

18.Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of
issue of this Certificate for verification of Consent fee payable.

19 The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF & CC, Central Pollution Cnntml
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Board, U.P Pollution Control Board and The industry 1s covered in OA no. 1 16f2tll4 Meera Shukla
V/s Municipal Corporation Gorakhpur and others.

20.Concealing factual data or submission of false/fabricated data and failure to comply with any of

the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

Issued with the permission of competent authority .

For and on behalf %f If\fkﬁﬂﬂ““ Control Board .

l LEW BN ST LS TRRITE NP E b B oo LLEI ST i o e L]

Chief ¥ fnmental @zﬁmﬁm“ """" 6 2
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Ref No: 22412962/Gorakhpur/2023 : Date:26/08/2023
1- Name of Industry: AMBEY PROCESSERS PVT LTD

2- Address of Industry: LF-2,Sector-13,GIDA, Gorakhpur , GORAKHPUR.273005

3- District: Gorakhpur

4- Description about sampling point: Outlet Of ETP 1

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA.LA

7- Colour and Odour: Colourless Odourless

8- Quantity and Packing: 1 Litter PVC Jericane
9- Date of Sample Collection: 10/08/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 11/08/2023

Parameter/Method Name Unit Results Standard Detection
Range

pH.4500 H B Electronic method - 7.24 6.5-8.5 02-12
Suspended Solids , 2540 D Total mg/l 38.0 100 10-20000 mg/1

Suspended Solids dried at 103-105 0C

Dissolved Solids, 2540 C Total Dissolved mg/] 674.0 2100 10- 50000 mg/l
Solids dried at 180 0C :
Total Solids , 2540 B Total Solids dried mg/l 712.0 - 10~ 50000 mg/I
at 103-105 0C =
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/] 24.0 30 1.0 -50000 mg/]
1993 Bio
COD, 5220 B Qpen Reflux Method mgﬂ 142.0 250 3.0 -100000 mga’l

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-VI).The eniveronment (Protection) Rules, 1986 source:

www.cpcb.nic.in/GeneralStandards.pdf, Besides these standards,refer EPA standards for specific purpose
Remark: NA &

Analysed by-
[Dr Mamta Pandey(SA)]

Authorized b

ANANT  Ditaly syt vy

PRASAD o7 ot iaitally si
Dr Anant Prasad (ASO) RAM

by RAM GOPAL
i 3
. GOPAL Dot
Chief Environmental Officer
Central Laboratory
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Lertificate Mo TC- 11006

Ref No: 22412034/Gorakhpur/2023 Date:26/08/2023

1- Name of Industry: AMBEY PROCESSERS PVT LTD

2- Address of Industry: LF-2,Sector-13,GIDA, Gorakhpur ,GORAKHPUR.273005

3- District: Gorakhpur

4- Description about sampling point: Equalization tank of ETP |

5- Type of Sample {Grah!Cumpnsiteﬂntegrated): Grab

6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA

7- Colour and Odour: Blackish Unpleasant

8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 10/08/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 11/08/2023

Parameter/Method Name Unit Results Standard Detection
Range
pH,4500 H B Electronic method - 6.87 - 02-12
Suspended Solids , 2540 D Total mg/] 162.0 - 10-20000 mg/|
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/] 2183.0 - 10- 50000 mg/|
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/1 2345.0 - 10- 50000 mg/1
at 103-105 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/] 368.0 - 1.0 -50000 mg/|
1993 Bio
COD, 5220 B Open Reflux Method mg/I 172D - 5.0 -100000 mg/|

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-VI). The eniveronment (Protection) Rules, 1986 source:
ww‘cp::b.nic.infGeneraIStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA

Analysed by-
|Dr Mamta Pandey(SA)]

Authorized by
ANANT Dy sgneaty
PRASAD 773 e |
Dr Anant Prasad (ASO) RAM  Disitalysigne

By RAM GOPAL

GO PA ?;ﬁ?;ﬂi'!.ﬂljﬁ
Chief Environmental ﬁ’%ﬁcer

Central Laboratory
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Cortificats Mo TC- 11015

TEST REPORT: WASTE WATER LABORATORY

Ref No: 22412576/Gorakhpur/2023 Date:26/08/2023
1- Name of Industry: AMBEY PROCESSERS PVT LTD

2- Address of Industry: LF-2 Sector-13,GIDA, Gorakhpur ,GORAKHPUR,273005

3- District: Gorakhpur

4- Description about sampling point: Acration tank of ETP 1

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA LA

7- Colour and Odour: Brownish Unpleasant

8- Quantity and Packing: 2 Litter PVC Jericane ’
9- Date of Sample Collection: 10/08/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 11/08/2023

Parameter/Method Name Unit . Results Standard Detection
Range
MLSS, 2540D dried at 103-105'C as mg/I 2798.0 - 10-20000
method prescribed by CPCB

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1).The eniveronment (Protection) Rules, 1986 source;
www.cpcb.nic.in/General Standards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA -

Analysed by-
[Dr Mamta Pandey(SA)]

Authorized by
ANANT Digitally signed by

PRASAD EE:EE
Dr Anant Prasad (ASO) RAM . Do

GOPAL 1761 sos30
Chief Environmental Officer
Central Laboratory
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Certificate fo TU-1101%

¥

Ref No: 22413109/Gorakhpur/2023 Date:26/08/2023
1- Name of Industry: AMBEY PROCESSERS PVT LTD

2- Address of Industry: LF-2,Sector-13,GIDA, Gorakhpur , GORAKHPUR,273005
3

4

District: Gorakhpur

Description about sampling point: Equalization tank of ETP 2

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA

7- Colour and Odour: Blackish Unpleasant

8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 10/08/2023

10- Analyis Indented by: RO Gorakhpur

I 1- Date of sample receipt in Lab: 11/08/2023

| Parameter/Method Name Unit Results Standard Detection
| Range
pH.4500 H B Electronic method - 6.76 - 02-12
Suspended Solids , 2540 D Total mg/| 174.0 - 10-20000 mg/]
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/] 1792.0 - 10- 50000 mg/]
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/] 1966.0 - 10- 50000 mg/1
at 103-105 0C
- BOD, 3 day 27 0C IS 3025 ( Part 44): mg/l 281.0 - 1.0 -50000 mg/|
.' 1993 Bio
| COD, 5220 B Open Reflux Method mg/l 698.0 - 5.0 -100000 mg/1

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1).The eniveronment (Protection) Rules, 1986 source:

www.cpcb.nican/GeneralStandards. pdf. Besides these standards,refer EPA standards for specitic purpose
Remark: NA

Analysed by-
[Dr Mamta Pandey(SA)|

Authorized by
AN A NT Digitally signed by

ANANT PRASAD
PRAS D ?;:I:-'.-.'-ll;m{!j%;tf igitally sign
Dr Anant ﬁ‘rasaﬁ ﬂ(‘ASD} RAM s ey

GOPAL it
Chief Environmental Officer
Central Laboratory
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CENTRAL LABORATORY 3

ﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
oy Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Cortificete ho TC-11015%

Ref No: 22413318/Gorakhpur/2023
|- Name of Industry: AMBEY PROCESSERS PVT LTD

2- Address of Industry: LF-2,Sector-13,GIDA, Gorakhpur GORAKHPUR,273005
3- District: Gorakhpur |

Date:26/08/2023

I JELr

4- Description about sampling peint: Outlet Of ETP 2
5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA LA

7- Colour and Odour: - -

8- Quantity and Packing: 1 Litter PVC Jericane

9- Date of Sample Collection: 10/08/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: [1/08/2023

Parameter/Method Name Unit Results Standard Detection
Range
pH,4500 H B Electronic method - Tl 6.5-8.5 02-12
Suspended Solids , 2540 D Total mg/| 28.0 100 10-20000 mg/l
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/1 565.0 2100 10- 50000 mg/l
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/l 593.0 - 10- 50000 mg/l
at 103-105 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/| 28.6 0. 1.0 -50000 mg/1
1993 Bio
COD, 5220 B Open Reflux Method mg/I 142.0 250 5.0 -100000 mg/1

Reference- (l)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1).The eniveronment (Protection) Rules, 1986 source:
www.cpch.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose
Remark: NA

Analysed by-
[Dr Mamta Pandey(SA)|

Authorized by

ANANT ermiso "

PRASAD 55 s i
Dr Anant Prasad (ASO) RAM  Disitallysigned

by FI-'?LM GORAL
GOPAL e

Chief Environmental Officer
Central Laboratory
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Ref No: 22413198/Gorakhpur/2023

|- Name of Industry: AMBEY PROCESSERS PVT LTD -
Address of Industry: LF-2 Sector-13,GIDA, Gorakhpur GORAKHPUR,273005

District: Gorakhpur

Description about sampling point: Aeration tank of ETP 2

5- Type of Sample (Grab/Composite/Integrated): Grab

Milan Verma, R.K. Singh RO,SA,LA

7- Colour and Odour: Brownish Unpleasant

8- Quantity and Packing: | Litter PVC Jericane
9- Date of Sample Collection: 10/08/2023

10- Analyis Indented by: RO Gorakhpur

[ 1- Date of sample receipt in Lab: 11/08/2023

39

Covtificute Mo TC-11015

Date:26/08/2023

Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram

Parameter/Method Name Unit Results Standard Detection
Range
MLSS, 2540D dried at 103-105'C as mg/l 3442.0 - 10-20000
method prescribed by CPCB

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1). The eniveronment (Protection) Rules.]986 source:

www.cpeb.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA

Analysed by-
[Dr Mamta Pandey(SA)]

Authorized by
ANANT  Dionalysignedby

ANANT PRASAD
& 02308 2
PRASAD V&t osao

Dr Anant Prasad (ASQO) RAM

GOPAL

Digitally signed
by RAM GOPAL
Date: 2023.08.26

Chief Environmental Officer
Central Laboratory

B
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Certificats o TC-11005

Ref No: 22413739/Gorakhpur/2023 Date:26/08/2023
- Name of Industry: AMBEY PROCESSERS PVT LTD

2- Address of Industry: LF -2, Sector -13, GIDA, Gorakhpuir, GORAKHPUR,273005

3- District: Gorakhpur

4- Description about sampling point: Final Common Outlet of Industry

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA

| 7- Colour and Odour: - -

8- Quantity and Packing: 1 Litter PVC Jericane

9- Date of Sample Collection: 10/08/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 11/08/2023

Parameter/Method Name Unit Results Standard Detection
Range
pH.4500 H B Electronic method - 7.69 6.5-8.5 02-12
Suspended Solids , 2540 D Total mg/l 36.0 100 10-20000 mg/l
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/1 678.0 2100 10- 50000 mg/l
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/l 714.0 - 10- 50000 mg/1
at 103-105 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/1 28.0 30 1.0 -50000 mg/I
1993 Bio
COD, 5220 B Open Reflux Method mg/1 140.0 250 5.0 -100000 mg/1

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1).The eniveronment (Protection) Rules, 1986 source:
www.cpeb.nican/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA

Analysed by-
[Dr Mamta Pandey(SA)|

Authorized by
ANANT Dacreaedty

FRASAD?:“??HWIE = Digitally sign
Dr Anant Prasad ?AS(J} RAM o

GOPAL fisims
Chief Environmental Officer
Central Laboratory
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N\W Im..ﬂ o~ 3 :
-3‘.—:;—*""5--;:—-_-%, e o ———— i = = -
FORM 10 o for SPCB
[See rule 18 (1)] ?gl 38
. MANIFEST FOR HAzmnous mn GTHER MSTE S.Hou
1 Occupier's Name & Mailing Address Y RO LS80

Shm& MEMWP
FL~2 PL~2% Sector-I13

(including Phone No. and email)

lDA 2 5

+3

e TE = e

5 Sender's Authorization No.

M_

! 3 Manifest Document No.

[4 Transporters Name & Address W@? P Z 2 wakte M#y MM?"‘
' N
O ereieanwacour: | L7 Koy 2het

5 Type of Vehicle (Truck / Tanker | Special Vaht::le) ﬁﬁ Mnugcé‘
. - :ﬂ'" -"H r.
8 Transporter's Registration 1‘ oo o ot
_ —- s -r:- .'*"'., od
7 Vehicle Registration No. () E g/ PT 4.3 20 éE.

— e ﬂ * L/
i ili (N BHARAT OIL COHPANY (I s *3 i
. a - el.: \ #"‘:'E“rmunﬁ r.r “of
vll? m ffﬁ‘bfﬂﬂﬁ?‘ﬁwwuw e-mail: naies@bharﬂtmt com ﬁ'j*;wa .- A
(1) BHARAT OIL & WASTE MAHAGEHENT EMENT LTD. (1) ) BHARAT OIL & WASTE MANAGEME T
Mauza Mukimpur, Roorkee-Lakshar Road, Gata# 672 & 708 Cha, Sikandra Road, NH-2, K.um-hhl Vill.
Roorkee - 247664 UK, Tel. :08874207664 Tehsil Akbarpur, Kanpur Dehat, UP, Tel ; 0512-2285298
e-mail: aalg.u@bllardtﬂﬂ_mm i e-mail:sales@bharatoil.com 2
. : | 1m 1rmmcmmmmwmmmm
9 Receiver's Authorization No. i Vald upto: 311272027
{Il} "UEPPCE/HOICon-B-84/2018/548 Valld upto: 31!03&1123 ummmmmmmm DEHATI2018 mmmm
Renewal Applied on dated 09-02-2023 mwmunﬂm .
10 Waste Description | | | £ TP fM

11 Total Quantity
No. of Containers

35‘&5_ 2_ .............. m’ or MT |

.. Nos.

(Saiid!$emi-5alideIudgeJOityfTarrwSIurrnyiquid)

12 Physmal Form

13 Special Handling Instructions & Additional ™ Do not throw Drums from truck. In case of leakage/
= tformation seapage, use Washing soap at point of leak fo stop its
| | leakage. | |
14 SENDER'S CERTIFICATE _ e | hereby declars that the contents of the consignment are fully and accurately
g '—u S ‘—‘Mhadabcwahypfuwdﬂpplngmammmrbadpad@d mked.
Typed Name % and labeled, and are in all respects in proper condition for transport by road
- BEY PROCES |according toapplicable national govemmen regulations.
.,O' mumsrzm MS;‘UE:DTLM, Month Day Year
L- ] -1 | | L
Gorakhur-273200 | [T o]z ]2 [&]2
Typed Name & Stamp . |g~, I,g 8 I3 l[g 2.1

16 Receiver's Certificate fo-r e
other Waste

Typed Name & Stamp

Wﬂ

: M WD
= AMBEY PROCESSORS
\ | : tauuﬁmmmmm.

Gmw-ﬂazog
u‘.:-S‘!"'\l (LY S s
38
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M/S AMBEY PROCESSORS,PLOT NO. FL~2 & 3, SECTOR -13, GIDA, GORAKHPUR

PRODUCTION PROCESS FLOW CHART

GREY CLOTH

v

BATCH MAKING

v

STITCHING

¢

SCOURING

v

DRYING

.

HEAT SETTING

v

~ JET DYEING

v

STENTERING

v

SINGEING

v

JIGGER DYEING

v

DRYING

v

FINISHING =

v

i CALENDERING

v

DECADISING

v

FOLDING

\

CHECKING

v

DESPATCH

M i
AMBEY ESSORS

(A Unit of Shree Radha Services Pvi. Ltd..
FL-2, Seolor-13, GIDA .
Gorakhur-273209
GSTIN:-09AABCS4246E12M
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R\MND g\(\m gt ive No- I

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND
WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHOHIZATIGN! NO-OBJECTION CERTIFICATE NO: NOC031685
VALID FROM 12/08/2021 TO 11/08/2026
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2018}

Ftlglmtlnnhh. mmmum AR

' H-'II'I'II of ﬂll mlnr EHHIGU NATI-I F'AHDEV
o) Designation * Supervisor Company Name AMBEY
- ug U W AN PROCESSORS A

UNIT OF SHRI
RADHA SEVICES
P Lt

Company Address PLOT No. FL-02 SECTOR 13, GIDA, GORAKHPUR Authorization Letter Download

@ @1 T | : vt 73

Address of the Applicant FLUT Mm FL-GE EEG'TDH 13 E!DA SAHJANWA, EMFUH U P, Application No. GRKPOG21NINOOOS .

Date of Eul:lmlnlnn ":?IDBJEDE*I Specimen Signature

Location Pl:l'ﬁl':l..llll‘l

District Gorakhpur Biock SAHJANWA

Plot Mhm Hn. . LAND DETAILS ENCLOSED. . Municipality/Corporation No

w.n: Hn.ﬂ-luhlhg Hu. LAND DETAILS

ENCLOSED.
Particular of the Existing Well and Pumping Device

Date of Construction/Sinking 24/05/1885
e of the Well

Type of Well Tube WellBoring Depth of the Well (in ' 100.00
mlhﬂ
Purpose ol well ntusina Alumhtr EI:I{Fnr Tuhn
Well)
Elrnhur Fulﬂnn {Fur Tui:u Wlm
Tmu!PurnpUnd Gnntﬂfl‘ugai HP ufmlenp 10.00
 Operational Device Eleotric Motor Rate of Withdrawal 100,00
' ll'ﬂ'ﬂ'l
. Dlll ul' Ernrmntlm (In thl of Enulri-n Pm'rn} S{JMGEIE
Maximum Allowable Rate of 100.00 Maximum Allowabie 3.00
Withdrawal (m®hr.): ' Hunnlng Hours Per 'qu
Maximum Allowable Annual 108500 Hm:hlrnn Ihqtﬂruﬂ ' 0.00
Extraction of Ground Water:
about blank 13

(A Unit of Snree Radne Services Put. Lid.
FL-2. Saotor-13, G'OA
Gorakhur-2737
Go i -UQAABCS-&HnEﬁH
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23, 14:54 about blank
. mmummmnmwﬁmmmummmwmmﬂum ﬂ]hmﬂmmﬂlm :
not exceeding that as shown at Sl, (3)), for Running Hours per day as shown at Sl. (3k), and for maximum aliowable annual extraction of ground water as

shown at 81. (3k) and is valid subject to the observance of the conditions stated overieaf. |
. Holder of this NOC s hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period.
GENERAL CONDITIONS: :

Holder of this NOC Is hereby directed to fill from 1(A) for registering his/her well within 80 days as mentioned in application form shall only started after
registration of his/her NOC.
in case of any change of ownership of the proposed well, fresh authorization has to be obtained.
AIIu:unnbﬂrlutinunmmdwuturinmuf1mmw:hﬂlburnqmmdnuuhmﬂknmmmmpmpmhymmn:ﬂtndmmuunntfmm
CGWA and National Accreditation Board for Education and Training (MABET). The report shoulid highlight environmental risks and proposed management
mmtummeWMhmwmunmnﬂmmmmwmlm“mmmmmﬂuummﬂaﬂmntm
same to Ground Water Department Uttar Pradesh, The list of accredited Individuals/ Institutions is available on the official web-portal of CGWA. .
. For the purpose of measuring and recording the quantity of ground water extracted, every sald user shall affix digital water flow meters (conforming to BIS/ IS
standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be
mmmmqmmymmrmnymamnnmmwMMuuﬂmﬂmmhm.mmﬂrmagmmmm
the well shall not exceed to the recorded rate from water maters
. The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, If the situation so
demands
« In case of any change of ownership of the existing well, fresh registration has to be obtained.
. mmdlm.mmmmmmmmmgmmmﬂmmmmmWMIMmMnmmrmmﬁmm
the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
; . In case, any of the particulars | information furnished by the appiicant in his application for issuance of this registration is found to be incorrect during
) verification at any subsequent stage , this registration is liable for canceflation.
. The Certificate of Authorization/ NOG shall be valid for & period of five years from the date of issue. The applicant shall have to apply for renewal through a
= fresh application, at least ninety days prior to expiry of its validity.
. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer
should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made avaliable to this office on monthly

Piezometer is a borewall fubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment, It is
also used 1o take water sample for water quality teeting when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn.
The diameter of the plezometer should be about 4" to €.

o Thuﬁnpm:ﬂmpimm“dmuhhwmuhmﬂﬂmpumpﬁmﬂlhmwhiﬁ:umndwainrhbdnnnhﬂmﬂndﬂ more than one
piezometers are installed the secand piezometer should manitor the shallow ground water regime. It will facilitate shallow as well as deeper uruuru:l
water aquifer monitoring.

= No. of piezometers to be constructed & Type af water level monitoring mechanism shal be as per below table:

. ' ummmgumm
S.Nao Quantum of Ground water withdrawal (cum/day) : No.of piezometers required
Manunl DWLHwEMTuiumatry
Y 1 -:1[} 0 0 0
2 11 EI} 1 1 0
7 3 au-sm 1 0 1
- 4 = 500 2 D 2
8 Thnmmrmhaquamcrummdblnmmw“ﬁmm&rnfmadmmmhuuptﬁm.ﬂmupuﬂadnumﬁﬂnhmﬁdhunlmlnlﬁﬂtﬂr
upto two decimal.
o For measuremant of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.
» The measurement of water level in plezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about
four to six hours.

o Al the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Watsr Dapartment, Uttar Pradesh, and for lts validation.

» The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bolife) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis,

« A Permanent display board should be installed at plezometer/Tube weils site for providing the |ocation, piezometer/ tube well number, dupl:hundm
tapped of plezometer/tube well for standard referencing and Identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposad by the concemed Authority.
in case, any of the particulars | information furnished by the appiicant in his application for issuance of this permit is found to be incorrect during verification at
any subsequent stage, this permit is liable for cancsllation.

SPECIFIC CONDITIONS:
(A) For industrial User: No Objection Certificate for ground water extraction

g
about: blank }ﬁg e
A{WBE‘?E i " RN e - DRE*
_ ‘ (A Upii of Sivee Faung S[eivices i, L'.d
‘ FL-2. Ssoor-13, GOA
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| 46
5/2023. 14:54 about:blank

! I}HuwmmhugnmndmlyianmwmmmwMMMn'hmdequd
WEer.

ﬂummmmmmwmmmmmnummwmgmuntnmm.
i)ukmummnnmmhmutmm%mmmmnmwumuumﬂﬂmmumwwww
mmmntn:imMﬂwmmmwmmmmmmmmmmmamwm;m
Udyog Bharat! certified auditors and submit audit reports within three months of completion of the same to Ground Watsr Department Uttar Pradesh. All such |
mmmnnumqunmmmmmmmmwwummxmrmHmmmmmmmm '
w}mndmwmmwmmmmwmnﬁmﬁnmmmmanMMumwmwm
Gmwwonm.mwlhmmdmhrmmeumﬂuumMmmnﬁ!@ﬂmwmmﬂmw
:mmmwmmpmmmmwfmmmmmmnnmmuanunfﬁnmﬂummmﬂwpm
mmpmmamhrmhppudhhpimmmhhl%uﬂﬁﬂﬂﬂmﬂmﬂﬂﬂh%&ﬂr“ﬂdﬂhmmm
to the Ground Water Department, UP,
v}mmmwmmmwmwmmwmhﬂumhﬁpmwmmuwm“lmwmlmmmf :
{w.mumw.mmwmmw.mmmmmﬂ.mrmmmmmmmm :
harvested rain water in surface storage tanks for use in the industry.

« Vi) Injection of ireated/ untreated waste water into aquiter system is sirictly prohibited. .

. wilrmmﬂuﬂmytnmnmmwmﬂuﬂmn.u.Tmmmmwmm.mmm
hmrﬂmmunltuﬁ:.{uwmamﬂmmﬂmwmhuﬂmMmMmmmmm.

mmmm,hmmmnnmlmwmamwwumWWm.
« {i) Installation dMTmmewlhmmwlmmm,mnmmmml:mmmmiﬂm’mﬂ. The water
from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :27/00/2021
Place:Gorakhpur
This certificate Is a}pctrnnically generated and does not require digital signature

- T L wol g i mE - B g —

mmﬂnh {.\;'1. L;ﬂu 0-;‘ :.t;\‘ gy .:"ll_," ff._.._-nl::n!"':""h :I.IT_i __;:i /3
FL-2, Seoboi-13, 0 "
Gorakhur-2772
GSTINOARBCES 6 Z TIM
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:.“-é“:-“'; L'ttar Pradesh Pollution Control Board
jtﬁaﬁ*!’ :

AN Bulding. No 1TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-22601(

Plione:(502-27I08I8 AVIORI ], Fax:0522-2720764, Finail: infoieuppeb.in, Website: ww w.uppeb.com

171812/UPPCB/Gorakhpur(UPPCBROYCTO/both/ GORAKHPUR/2022 Date: 28/12/2022
o,
MUS
RUNGTA INDUSTRIES PVT LTD Ey % s
B1.-1, Sector- 15, GIDA, Gorakhpur, GORAKHPUR,273209 Application [d-
18905126 |

e —————— e o ST PSS |

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to RUNGTA INDUSTRIES PVT LTD located at BL-1, Sector- 15. GIDA.
Gorakhpur, GORAKHPUR,273209. subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions :-

Lo This COA RUNGTA INDUSTRIES PVT LTD granted for the period from 28/12/2022 to 31/12/2024

and valid tor manulacturing of following products

S Product Quantity L nit
NGO, | | : )
l | Mustard Oul- 50 150 MVietrie Tonnes/Day
M T/ Day. | _ |

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-

(1) The daily quantity of effluent discharge (K1.D) :-

Kind of Effluent = Quantity(KLD) | Treatment facility I Discharge point
L Domestic 8.0 KLLD |  Septie Tank el o Rt e
| Domestic | 14.0 KLD ETP v SR, i

(1) Trade Effluent Treatment and Disposal :=The applicant shall operate Effluent Treatment Plant consisting
ot primary/secondary and tertiary treatment as is required with reference to influent quantity and quality

In case ol stoppage of functioning ol TP, production has to be stopped immediately and this Board has to
be mtimated by fax/phone/email with a report in this regard 10 be dispatched immediately,
(1) The treated effluent shall be reeyeled to the maximum extent and should be reused within the premises
lor gardening ete. Quality of the treated effluent shall meet 1o the lotlowing general and specific standards as

prescribed under Environment (Protection) Rules, 1986 and applicable o the unit from time-to-time :-

Industrial Effluent Quality Standard

-
| = - = e DL —

S.No, | Paramcter | _Standard |

(1v) Sewage Treatment and Disposal :- The appheant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be

stopped immediately and this Board has to be intimated by tax/phone/email with a report in this regard to be

55 (E scanned with OKEN Scanner
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achicve the quality of the treated scwage 10 the following standards.

E— = . - T SR M - — i Ee

l I‘armnuterﬁ dards

\‘1 Wn.

3. Conditions undur Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
cquipment as required with reference to generation ol emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source I)clails

-S No. m:- Type of fuel | Stack no \ Cnntrnl Height of
r Pollution . Device Stack

____| . Source S=Lls e MRS !

151G setaft HaD. | 01 | Sulphur | As per Board
PR N LA S __4.Dioxide Norms
| 20 1D.G. Setol] H.S.D. 03 . Sulphur | As per Board
.| 520 KVA ] OB ITC i - Dioxide _Norms
L 3 YPG Betef] HB8D0. 02 .~ Sulphur As per Board
Lo 200 KVAG ST . Dioxide | _ Norms
| 4 |Boller of 8.0| Rice Husk ‘ Particulate 27 Mtr.
(o e ) s = .| Matter _ 1

Emmission Quality Standards

S ‘\n % } __‘gt_.u:k. L) Parametors. | ‘itanllards
‘l | 03 Sulphur Dmmde As per Board

b Aol oy IRl R B 0 Norms

A Y i Qj i Particulate Matter | 27 Mtr.

In casc of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard Lo be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as 1S
required for meeting the ambient noise standards for night and day time as prescribed for respecltive
areas/zones (Industrial. Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10,00 p.m., Night time: from 10.00 p.m. 1o 6.00 a.m.

r— - e — - .- - o m———

—_— - =

Standards for Industrial |Commerciall Residential Silence

Noise level in Area Area Area Zone
SRR e L w2l A s
Day [Night| Day |Night| Day | Night| Day | Night
| | Time/|Time | Time | Time | Time | Time | Time | Time
Ml e SIS A R ¢ ) 55| 55 | 45 50 | 40 |
4. Essential documents to be submitted by the Industry/Unit as Applicable :- :

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(11) Quarterly comphiance report of the CCA. photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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6. Lt has o comply with the tollowing specific & general conditions, Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and lHarzardous and Other Wastes (Management and
L ransboundary Movement) Rules, 2016 will results in legal action under the atoresaid Acts and Rules.
7. In comphance to the G.O 101 1/81-7-2021-09 (Writ)/2016 dated. 13.10.2021 1ssued by Department of
Environment. Forest and Chimate Change. Uttar Pradesh. You are directed 1o develop Miyawak) Forest as
per the SOP available at URL:-http://www . upecp.in/TramimgSession.aspx for ensuring timely compliance of
this direction, you arc hereby directed to submit a bank guarantee with minimum validity ol one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more. within 30 days from the date ol issuance of this certificate. In case of non-
comphiance ol this direction, your consent will be revoked by the Board,

8, 11 the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. [t will be the
responsibility ol the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time ftailing which CTO will be revoked.

General Conditions:-

I, T'he applicant shall get analysed the samples ol effluenvennssion/hazardous wastes at least once in a three
month from the laboratory recognized by the Molbil® and shall report 1o the UPPCB,

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit,

3. Treated Industial waste water and domestic waste walter shall be disposed jointly at one disposal point.
L he apphicant shall provide discharge measurement equipment at final disposal poimnt.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days ol receipt of this CCA. If at any point ol time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be mitiated against the applicant

3. The appheantshall maimtain good house keeping. All valves/pipes/sewer/drains cte, must be leak-proof

0. The industry shall provide uninterrupted entry to the STP/ATP inlet and outlet points, Air Pollution
Control equipment and stack tor smooth sampling monttoring of citiciency of pollution control systems

7. The industry shall provide Inspection Book at the time of inspection to the Board's ofticials.

8. Whenever due to any aceident or other unforeseen act or event, such emission oceurs or1s apprehended to
occur m excess of standards laid down, such intormation shall be reported to the Board's offices and all

other concerncd otfices. In case of failure of pollution control equipment, the production process connected

10 1t shall be stopped with immediate cifect.

V. The mdustey shall operate in a manner so that all emissions be emitted through designated chimney/stack
only

LO. In case of any damage to the agriculture productivity, human habitation ete. by the operation of industry.
it shall be timperative to stop production in the industry with immediate effeet and such information shall be

reported o Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

L The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement cie. or any change in effluent discharge

POINL O eMission point

12, The Board reserves the right to revoke/add/modily any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-
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| This consent is being issued only for Production of Solvent Extracted Oil- 50 M'T/day.

2+ Environmental Statement Must be submitted before 30 September in the Board every year.
3. The Effluent Treatment Plant should be running in proper way.

4, Separate Energy Meter must be installed on ETP.

5, Log Book should Maintain for ETP Energy Meter.

6. Green belt arca be developed as per required open land.

7. Implementation Report of consent compliance must submit within two months.

8, Conditions of C.G.W.A, must be complied as per permitted hmuit,

9. Treated Effluent should recycle maximum quantity.

10. Continue operations of all unit of E'TP and Maintain the Norms of Board.

1 1. The consent will be self suspended in case of closure 1ssued by CPCR.

12, Industry must be complying time to time for Direction of CPCB

| 3. Cooling water shall recycle.

14. No Lftluent discharge at any cost.

15 The consent is granted asper direction issued by N.G. T time to time in the case O.A. No.

437/2015 Vishwa Vijay Singh V/s UPPCB and others.

16. After the final decision regarding environmental compensation, industry shall be liable to submit

the environmental compensation as said by Head ofTice.

17, The D.G. Sct of 35 KVA, 200 KVA & 625 KVA shall be equipped with acoustic enclosure as well as
Stack as per Board Norms.

18, Industry shall submit the stack monitoring report of D.G. Set & Boiler duly monitored by N.A.B.L.
Aceredited Lab within two months.

Pa n kaj Dhgitally signed

by Panka) Yadav
Date: 2022.12.28
YadaV 15:12:06 +05'30
Regional Officer
Copy to:

1 Digitally signed
CEQO 6 : UPPCI3. Lucknow. Panka]

by Panka) Yadav

Date; 20221228

Yada\f 15:12:32 +05°30
Regional Officer
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Ref No: 22562252/Gorakhpur/2023 Date:13/09/2023
1- Name of Industry: RUNGTA INDUSTRIES PVT LTD

2- Address of Industry: BL-1 SECTOR 15 GIDA SAHAINAWA .GORAKHPUR.273209

3- District: Gorakhpur

4- Description about sampling point: Final Outlet Of Factory

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anjani Kumar Singh ADM City, & Anil Kumar Sharma, Ram Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour: Turbid -

8- Quantity and Packing: 2 Litter PVC Jericane
Y- Date of Sample Collection: 23/08/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 24/08/2023

Parameter/Method Name Unit Results Standard Detection
Range
pH.4500 H B Electronic method - 7.62 - 02-12
Suspended Solids , 2540 D Total mg/1 58.0 - 10-20000 mg/1
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/1 1862.0 - 10- 50000 mg/l
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/I 1920.0 . 10- 50000 mg/l
at 103-105 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/l 36.0 - 1.0 -50000 mg/I
1993 Bio
COD, 5220 B Open Reflux Method mg/1 168.0 - 5.0 -100000 mg/I

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-VI).The eniveronment (Protection) Rules. 1986 source:

www.cpeb.nican/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose
Remark: NA

Analysed by-
[Arti Gupta(SA)|

Authorized by )

VINAY (2erer

DUBEY e =
Vinay Dubey (ASO) RAM ,E_':’F',jﬂ;’;g;‘;f

G PAL Dil;jg‘l:.ﬂ?.u
Chief Em(f?rmtm;ntaluﬁ?ﬁcer
Central Laboratory

59 (E Scanned with OKEN Scanner



63

CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 -

Ref No: 22561943/Gorakhpur/2023 Date:13/09/2023
- Name of Industry: RUNGTA INDUSTRIES PVT LTD

2- Address of Industry: 1, BL-1, Sector- 15, GIDA,GORAKHPUR,273209

3
4
5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: A K. Singh ADM City, & Anil Kumar Sharma, Ram Milan Verma, R.K. Singh RO,SA LA
7= Colour and Odour: Turbid -

8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 23/08/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 24/08/2023

District: Gorakhpur

Description about sampling point: Outlet Of ETP

Parameter/Method Name Unit Results Standard Detection
Range
pH.4500 H B Electronic method - 7.85 6.5-8.5 02-12
Suspended Solids , 2540 D Total mg/l 64.0 100 10-20000 mg/1
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/l 1450.0 2100 10- 50000 mg/I
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/I 1514.0 - 10- 50000 mg/I
at 103-105 0C
BOD, 3 day 27 OC IS 3025 ( Part 44): mg/l 38.0 30 1.0 -50000 mg/I
1993 Bio
COD, 5220 B Open Reflux Method mg/] 176.4 250 5.0 -100000 mg/]

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-VI). The eniveronment (Protection) Rules, 1986 source:

www.cpeb.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA

Analysed by-
[Arti Gupta(SA)]

Authorized by
UI NAY Digitslly signed

DUBEY W5 s feas
Vinay Dubey (ASQO) Digitally signed

by RAM GOPAL
RAM GOPAL Cate: 207230813

16:01:18 +05730°

Chief Environmental 3igm:er
Central Laboratory
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Cortificete Mo TC-LIGIS

Ref No: 22562562/Gorakhpur/2023 ' Date:13/09/2023
1- Name of Industry: RUNGTA INDUSTRIES PVT LTD

2- Address of Industry: 1, BL-1, Sector- 15, GIDA,GORAKHPUR.273209

3- District: Gorakhpur

4- Description about sampling point: Inlet Of ETP

3- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anjani Kumar Singh. ADM City, & Anil Kumar Sharma, Ram Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour: Turbid Unpleasant

8- Quantity and Packing: 2 Litter PVC Jericane

9- Date of Sample Collection: 23/08/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 24/08/2023

Parameter/Method Name Unit Results Standard Detection
Range
pH.,4500 H B Electronic method . 71-35 - 02-12
Suspended Solids , 2540 D Total mg/l 292.0 - 10-20000 mg/1
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/| 2379.0 - 10- 50000 mg/]
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/I 2671.0 - 10- 50000 mg/1
al ][}3'1{}5 DC L
BOD, 3 day 27 0C IS 3025 ( Part 44); mg/| 424.0 - 1.0 -50000 mg/1
1993 Bio
COD, 5220 B Open Reflux Method mg/I 1296.0 . 5.0 100000 mg/I

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1).The eniveronment (Protection) Rules,1986 source:

www.cpeb.nic.an/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose
Remark: NA

Analysed by-
[Arti Gupta(SA)]

Authorized by

VINAY (e,

DUBEY Baaum
Vinay Dubey (ASO) 5705 B o ey
GOPAL fes s

Chief Environmental Officer
Central Laboratory
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - Dated : 03/01/2022
146262/UPPCB/Gorakhpur(UPPCBRO)/CTO/wa
ter/GORAKHPUR/2021
To,

Shri INDIAGLYCOLSLTD GIDA GORAKHPUR
M/s INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA

India Glycols Limited E - 1 Sector - 15 GIDA District - Gorakhpur Uttar
Pradesh, GORAKHPUR,273209

GORAKHPUR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. INDIA GLYCOLS LIMITED E 1 SECTOR

15 GIDA
Reference Application No :14592612 Dated :03/01/2022
1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. INDIA GLYCOLS
LIMITED E 1 SECTOR 15 GIDA is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Contrgl Board
RAKESH APl e

FEIE T alehy
L3 A0 el ] 15 T S0 1 5 ) ool T bt

Chief EnvisoMa LIS tticer, Gircle-6

Enclosed : As above :
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary

aCtiDﬂ . RAKES H i:.;.l:u;i-.-tl--h-n-l-:nlulm canial

Pl w01 G, shalitiar Pricguh,

144 jOmiea 1550 Fob b o ) e N T

KUMAR TYAGI snmmbenuneasstuare
rrrrr ol LM TGl -
Cwie 17300 2F 11N «QF W

Chief Environmental Officer, Circle-6
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA vide

Consent Order No. 14592612/ Water Dated : 03/01/2022
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Absolute Alcohol / Extra Neutral
Alcohol / Rectified Spirit 200 KLD to 260 KLD nd 12 Megawatt / hour Electricity by Turbo

(Generator.
2. The quantity of maximum daily effluent discharge should not be more than the following :
" Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day discharge point

1 Domestic 10 KLD STP

2 Industrial ZLD ETP
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. It should be ensured that domestic effluent should not be
discharged in storm water drain.

4(a) The domestic effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms.

Domestic Effulant
S.No Parameter Standard
1 BOD As per E (P) A Rules, 1986
2 Quantity of Discharge 10 KLD STP
3 Total Suspended Solids As per E (P) A Rules, 1986
4 COD As per E (P) A Rules, 1986
5 Qil & Grease As per E (P) A Rules, 1986
5. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry.
6. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under the Environment
(Protection) Act, 1986.

7. The industry shall not discharge any trade effluent outside the premises and Zero Liquid Discharge
(ZLD) shall be maintained all the time.

8. Molasses shall not be stored in kachcha pits.

9. If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended for

the period till closure order is revoked, after which the consent will be effective again for the
remaining period.

10. The unit should be operated in such a way so that there is no adverse impact on public and
environment.

11.  Unit must maintain on line connectivity of mass flow meters at the inlet and outlet of MEE and web
cameras installed at the final outlet, MEE and Bio Compost yard and connected with server of CPCB
and UPPCB. *

12.  The unit shall ensure deployment of qualified staff for self monitoring mechanism on 24 X7 hours
basis.

13. Volume of spent wash shall be reduced to 40 % minimum and solid concentration shall be
maintained minimum 30% at the outlet of MEE.

14.  Unit shall identify recipient drains/rivulets and their upstream & downstream locations in
consultation with UPPCB and shall carry out monthly monitoring of identified recipient drains at
upstream & downstream location through recognized lab under Environment (Protection) Act, 1986
and shall submit the analysis report on monthly basis by 10th of every month to CPCB and UPPCB.
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The storage facility provided for spent wash shall be properly lined and made impermeable and the
storage capacity at any stage shall not exceed 07 days equivalent of production in case of
incineration boiler and 30 days equivalent of production in case of bio composting.

Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.

Industry shall ensure to send monthly reports regarding spent wash storage and details of spent wash
in each lagoon constructed in industry.

18.  The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

04 (3 scanned with OKEN Scanner
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1. The Earlier CTO issued by UPPCB vide office letter No. 118156/UPPCB/Gorakhpur(UPPCBRO)/
CTO/water/GORAKHPUR/2021 dated 18.03.2021 is stand canceled from the issuance of this CTO
and this CTO will be effective.

2. This consent is valid for production of Absolute Alcohol / Extra Neutral Alcohol / Rectified Spirit
200 KLD to 260 KLD maximum using molasses & grains as main raw material and 12 Megawatt /
hour Electricity by Turbo Generator. The industry shall obtain prior approval before making any
modification in product / process / fuel / plant machinery failing which consent would be deemed
void. This consent to operate order is subject to the order passed by Hon’ble NGT in OA no.
116/2014 Meera Shukla V/s Municipal Corporation of Gorakhpur & others.

3. The unit shall not allow any additional fresh water requirement for proposed expansion.
4. The unit shall achieve Zero Liquid Discharge for proposed expansion.

5. The unit shall carry out validation within 60 days through reputed institute such as VSI, Pune/NSI,
Kanpur/NEERI, Nagpur/IITs etc after production.

6. The unit shall submit monthly data of following to UPPCB:

a. Fresh water consumption
b. Production
¢. Raw Material consumption
d. Spent wash generation
e. Slope generation
f. Condensate generation
g. Feed quantity of slope into incinerator
h. Yeast sludge generation and disposal
i. Boiler ash generation and disposal
j. Quantity of granule generation and sold
k. Quantity of Spent lees generation, recycle/reuse and Treatment in CPU
I. Quantity of effluent received into CPU, details of reuse/recycle etc.
m. Steam generation, fuel consumption.
n. CO2 production and sold.

7. The unit shall restrict the spent wash storage capacity to 07 days only.
8. The unit shall utilize DDGS as cattle feed.

9. The unit shall ensure to obtain consent (Water and Air) under the provision of Water (Prevention
and control of Pollution) Act, 1974 and Air (Prevention and control of Pollution) Act, 1981 for the
same.

10. The all conditions of earlier environmental clearance issued by MOEF & CC for 200 KL.D
production with remain same.

11. Pollutant load like BOD, COD, TDS and TSS in effluent shall not be changed due to proposed
modification.

12. Total generation of fly ash shall be reduced to 129.02 MT/day after the proposed modification as
against 154.17 MT/ day at present.

13. The total fuel requirement in terms of equivalent coal shall be reduced from 564.15 MT/ day to
509.25 MT/ day after proposed modification.

14. There shall not be any incremental rise with respect to air pollution. The particulate emission
level from the boiler chimney shall always be kept below 150mg/Nm3 and Air Pollution load shall
not be increase after proposed modification.

15. The Slop consumption shall be reduced from 487 TPD to 365 TPD.

16. After the proposed modification, total PM Load shall be reduced to 129.69 MT/day against
155.17 MT/day at present.
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17. The distillery shall ensure the time bound compliance of the various provisions of ZLD guidelines
issued by the UPPCB vide office memorandum no. H46886 / C — 1/ Gen — 42 /2020, dt. 28-01-
2020 (available at URL http://www.uppcb.com/pdf/news_280120.pdf).

18. The industry will have to ensure permission from the CGWA for groundwater extraction and 1t
will be the responsibility of the industry to comply with the various conditions of the permission

taken. The Electromagnetic Flow Meter to be installed in all water abstraction points and usage of
fresh water to be minimized.

19. The unit must operate and maintain properly the installed flow meters and web camera and shall
ensure online connectivity of flow meter and web camera with server of CPCB and UPPCB.

20. The unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and manoeuvring arrangement shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405 /220 /2018 / 02 dt. 16-02-2018 shall be
complied.

21. Process effluent / any waste water shall not be allowed to mix with storm water. Storm water
drain shall be passed through guard pond.

22. The unit shall dispose the hazardous waste through authorized recycler / TSDF and comply with
the provision of Hazardous and Other Wastes (Management and Trans — boundary Movement)
Amendment Rules, 2016 and the Plastic Waste Management Rules, 2016 as amended.

23. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc., on all sources of noise

generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

24. The unit shall make temporary storage facility for storage of hazardous waste in the premises
before it will send to TSDF as per the provisions of Hazardous and Other Wastes (Management and
Trans - boundary Movement) Rules, 2016.

75. The unit shall install the Board showing daily environmental statement i.e. chemicals used in the
treatment of effluent, flow meter reading, hazardous waste generated and send to TSDF etc. at the
main gate of the unit.

26. The unit shall comply with the various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended. Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under EP Act 1986.

27. The unit shall submit groundwater quality monitoring report done by MOEF&CC approved
laboratory in every 3 months.

28. This consent order shall automatically become invalid on issuance of Closure Order by CPCB /
UPPCB and further on revoking of closure order, the consent order shall become valid.

29. The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble NGT, Central Pollution Control Board and U.P Pollution Control Board for
protection and safeguard of environment from time to time.

30. In compliance of the provisions of the Plastic Waste Management Rules 201 6 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic Waste
generated within a month failing which consent would be deemed void.

31. Concealing factual data or submission of false/fabricated data and failure to comply with any of ~
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.
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Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control.Board .
RAKESH Bt e e

e KUMAR TYAGI r“""“ﬂ‘"

Chief Environmental Officer, Circle-6
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - _ Dated : 03/01/2022
i46249fUPPCB!Gurakhpur{UPPCBRO):’CTO!ﬂirfGORAKHPUR;’ZOZ

To,

Shri INDIAGLYCOLSLTD GIDA GORAKHPUR

M/s INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA

India Glycols Limited E - 1 Sector - 15 GIDA District - Gorakhpur Uttar
Pradesh, GORAKHPUR,273209

GORAKHPUR

Sub: Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA

Reference Application No. 14591342 Dated : 03/01/2022

L. With reference to the application for consent for emission of air pollutants from the plant of M/s
INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA. under Air Act 1981. It is being authorised

for said emissions, as per the standards, in environment, by the Board as per enclosed conditions .
2. This consent is valid for the period from 01/01/2022 to 31/12/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board..
RAKESH S

Hll‘l—”’ﬂﬂ'ﬁiﬂlm

KUMA G Darmemiisansiasein ctasin
Chief Envirunmenta?g icer; Clircles6

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Gorakhpuri for information and necessary

o AKCL S R TY RG]

action. RAKESH :f N

Dol JOT7.00.00 | J0F84 428 307

Chief Environmental Officer, Circle-6
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U.P. Pollution Control Board

CONDITIONS OF CONSENT

1(a). The details of Air pollution sources and stacks attached with Boiler

Dated : 03/01/2022

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source |
1 45 TPH Boiler| 40 MTD-coal, 2 Particulate |As per E (P) A
110 MTD-rice Matter Rules, 1986
husk, 190
MTD-slop
2 650 KVA DG Diesel 5 Sulphur  |As per E (P) A
Set Dioxide Rules, 1986
3 35 TPH Boiler | 20 MTD-coal, 1 Particulate |As per E (P) A
90 MTD-rice Matter Rules, 1986
husk, 114
MTD-slop
4 55 TPH Boiler| 18 TPH slop, 3 Particulate |As perE (P) A
6.23 TPH rice Matter Rules, 1986
husk or 18
TPH slop, 05
TPH-Indian
Coal or 18
TPH slop,
3.78
TPHImported
Coa
5 1250 KVA DG Diesel 4 Sulphur  [AsperE (P) A
Set Dioxide Rules, 1986

1(b) The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1 Particulate Matter | As per E (P) A Rules,
1986
2 2 Particulate Matter | As per E (P) A Rules,
: 1986
3 3 Particulate Matter | As per E (P) A Rules,
1986
4 4 Sulphur Dioxide | As per E (P) A Rules,
1986
5 5 Sulphur Dioxide |As per E (P) A Rules,
1986
2. The equipment for air pollution control system and monitoring, as proposed by the industry and
approved by the Board should be installed in their premises itself.
3. Industry shall dispose the incineration boiler ash in such a manner so that there should not be any
adverse impact on public health at large and on Soil, Water & Air environment.
4. The modification or installation in the existing pollution control equipment shall be done only by .
prior approval of the Board.
3. The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants shall be in accordance with the standards prescribed by the Board/MoEF&
CClor otherwise mandatory.
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10.

11,

Unit shall do provisions for control of fugitive emissions from process as per the norms of the
Board/MOEF & CC/or otherwise mandatory.

The unit shall submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order. Further quarterly
monitoring report analysed by Board/NABL accredited laboratory shall be submitted.

In case of closure directions under section-5 of E (P) Act, 1986 issued by CPCB, this consent will be

automatically suspended during the closure period, and will be automat
conditions as per CPCB revocation orders.

Industry shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.

Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.

Industry shall abide by orders / directions issued by Hon’ble Supreme court, Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

cally reinstated with specific

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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1. The Earlier CTO issued by UPPCB vide office letter No. 1 18154/UPPCB/Gorakhpur(UPPCBRO)/
CTO/air/GORAKHPUR/2021 dated 18.03.2021 is stand canceled from the issuance of this CTO and
this CTO will be effective.

2. This consent is valid for production of Absolute Alcohol / Extra Neutral Alcohol / Rectified Spirit
200 KLD to 260 KLD maximum using molasses & grains as main raw material and 12 Megawatt /
hour Electricity by Turbo Generator. The industry shall obtain prior approval before making any
modification in product / process / fuel / plant machinery failing which consent would be deemed
void. This consent to operate order is subject to the order passed by Hon’ble NGT in OA no.
116/2014 Meera Shukla V/s Municipal Corporation of Gorakhpur & others.

3. The unit shall not allow any additional fresh water requirement for proposed expansion.
4. The unit shall achieve Zero Liquid Discharge for proposed expansion.

5. The unit shall carry out validation within 60 days through reputed institute such as VSI, Pune/NSL
Kanpur/NEERI, Nagpur/IITs etc after production.

6. The unit shall submit monthly data of following to UPPCB:

a. Fresh water consumption
b. Production
c. Raw Material consumption
d. Spent wash generation
e. Slope generation
f. Condensate generation
g. Feed quantity of slope into incinerator
h. Yeast sludge generation and disposal
i. Boiler ash generation and disposal
J- Quantity of granule generation and sold
k. Quantity of Spent lees generation, recycle/reuse and Treatment in CPU
l. Quantity of effluent received into CPU, details of reuse/recycle etc.
m. Steam generation, fuel consumption.
n. CO2 production and sold.

7. The unit shall restrict the spent wash storage capacity to 07 days only.

8. The unit shall utilize DDGS as cattle feed.

9. The unit shall ensure to obtain consent (Water and Air) under the provision of Water (Prevention

and control of Pollution) Act, 1974 and Air (Prevention and control of Pollution) Act, 1981 for the
same.

10. The all conditions of earlier environmental clearance issued by MOEF & CC for 200 KLLD
production with remain same.

11. Pollutant load like BOD, COD, TDS and TSS in effluent shall not be changed due to proposed
modification.

12. Total generation of fly ash shall be reduced to 129.02 MT/day after the proposed modification as
against 154.17 MT/ day at present.

13. The total fuel requirement in terms of equivalent coal shall be reduced from 564.15 MT/ day to
509.25 MT/ day after proposed modification.

14. There shall not be any incremental rise with respect to air pollution. The particulate emission

level from the boiler chimney shall always be kept below 150mg/Nm3 and Air Pollution load shall
not be increase after proposed modification.

15. The Slop consumption shall be reduced from 487 TPD to 365 TPD.

16. After the proposed modification, total PM Load shall be reduced to 129.69 MT/day against
155.17 MT/day at present.
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17. The unit shall maintain and operate Air Pollution control system to ensure that stack emissions
are within the prescribed norms as per EP Rules 1986 as amended. The industry shall submit the
stack monitoring report of 55 TPH Boiler within the 15 days of its operation by Board Laboratory
and Online Monitoring System shall also be installed at 55 TPH Boiler with connection to server of

CPCB / UPPCB.

18. The unit shall ensure that ambient air quality of nearby areas is not adversely affected due to
operation and emissions of the unit. The unit shall operate and maintain properly the installed online
emission monitoring system and maintain the records, and ensure the connectivity to the server of
CPCB & UPPCB.

19. The industry shall comply with various provisions of Air (Prevention & Control of Pollution) Act
1981 as amended, Water (Prevention & Control of Pollution) Act 1974 as amended and all other
applicable rules notified under EP Act 1986.

20. The overall noise level in and around area shall be kept well within the standards by providing
noise control measure mcludmg acoustic hoods, silencers, enclosures etc. on all sources of noise

generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.

21. The unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in
boiler subject to its availability.

22. The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as — Boiler / Furnace / Heaters / DG Sets or alteration of existing emission sources in
accordance with section — 21 / 22 of air Act 1981 (as amended respectively).

23. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water. Direct exposure of workers to fly ash & dust shall be avoided.

24. The industry shall dispose the hazardous waste through authorized recyclers / TSDF and comply
with the provisions of Hazardous ahd Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and the Plastic Waste Management Rules, 2016 as amended.

25. The industry shall submit the point wise compliance report of the CTO issued by Board for the
Year 2020 and audited balance sheet for the current year and the details of fees deposited during last
three years within a month otherwise this CTO may be revoked.

26. Any source of emission other than that mentioned in the Air Consent seeking application will not
be permitted by the Board.

27. The industry should ensure the operation of the air pollution control system (APCs) in such a
manner that the air emission confirms with the standards prescribed under the EP Act 1986 as
amended.

28. The use of pet coke and furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme
Court Order.

29. In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic Waste
generated within a month failing which consent would be deemed void.

30. The industry should be operated in such a way so that there is no adverse impact on public and
environment.

31. With regards to the use of Pet Coke / Furnace Oil as fuel, the orders passed by the Hon’ble
Supreme Court in the Writ Petition (Civil) No. 13029/1985 MC Mehta verses Union of India and
others will be applicable.

32. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
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v provisions of Law.

Issued with the permission of competent authority .

q -.r-ln-l.lri Vel dh rald
] ﬁ-l--nr‘.lul\.-qrrh-u

For and on behalf of U.P P%&ﬂﬂn Cuntrul Board .

[ rr—i el et - T NE i
r.h“lﬂh'wﬂ‘hl.‘lll.!’l.'“

KUMAR TYAGI : g
Chief Environmental Orhcr.-r, Clr{:le-ﬁ
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NOC Application Form

'GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO : 30/06/2026

Registration No.: 202106000368

Name of the Owner IGL GORAKHPUR

Address of the Applicant India Glycols Ltd. E - 1, Sector -

15, GIDA, Gorakhpur, U.P
Date of Submission 16/06/2021

Company Name India Glycols Limited E - 1 Sector

- 15 GIDA GKP

Location Particulars

District Gorakhpur

Plot No./Khasra No. E-1, Sector - 15, GIDA,

Gorakhpur, U.P
Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 01/03/2006

the Well

Type of Well Tube Well/Boring
Purpose of well Industrial

Strainer Position (For Tube Well)

Type of Pump Used Submersible
Operational Device Electric Motor a

Date of Energization (In Case of Electric Pump)

Maximum Allowable Rate of 175.00

Withdrawal (m3/hr.):
Maximum Allowable Annual Extraction of Ground Water:

Reason for renewal of N.O.C. No Reason

.30 1. & TS0 B FRT

Against Case

Application Form Serial No.

Specimen Signature

Company Address

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m3/hr.)
01/03/2006

Maximum Allowable Running Hours
Per Day:

(&4

GRKP0621RINOCOS

E-1, Sector - 15, GIDA,
GORAKHPUR - 273209

SAHJANWA

Yes

E 1 SECTOR 15 GIDA

200.00

75.00

175.00

4.00

255500

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at S. (3) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for running hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

Conditions

. (1) In case of any change of ownership of the proposed well, fresh authorization has to be cblained.
. (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation

of this authorization.

f
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NQC Application Form

(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from water meters

(4) The concemed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.

(5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of
this certificate shall be made without prior permigsion of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.

(7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

(8) The Certificate of Authorization/ NOC shall be valid for a period of three years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

(9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made available to this office on monthly basis.

(10) Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed, General guidelines for installation
of piezometers are as follows for compliance of NOC:

« The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6"

« The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometer are installed the second piezometer should menitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

» No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Manitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
r Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
J 50- 500 1 0 1
4 > 500 2 0 2

« The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals.

 For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

» The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

« All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation,

« The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

« A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

+ Any other site-specific requirement regarding safety and access for measurement may be taken care off.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified t
auditors and submit audit-reports within three months of completion of the same to CGWA. All such industries shall be required to reduce
their ground water use by at least 20% over the next three years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
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NOC Application Form

constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground \Water Department, UP.

+ V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ inseclicides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

« vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and resuits should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

This certificate is electronically generated and does not require digital signature

3/3
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ﬁ NOQC Application Form

GROUND WATER DEPARTMENT

' (Namami Gange & Rural Water Supply Department)

- Ministry of Jal Shakii
. Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO : 30/06/2026

Registration No.: 202106000371

Name of the Owner IGL GORAKHPUR

Address of the Applicant India Glycols Lid. E - 1, Sector - Application Form Serial No. GRKPOE21RINOO10
15, GIDA, Gorakhpur, U.P

Date of Submission 16/06/2021 Specimen Signature

Company Name India Glycols Limited E - 1 Sector Company Address E-1, Sector - 15, GIDA,
- 15 GIDA GKP GORAKHPUR - 273209

Location Particulars

District Gorakhpur 3 Block SAHJANWA

Plot No./Khasra No. E-1, Sector - 15, GIDA, Municipality/Corporation Yes
Gorakhpur, U.P

Ward No./Holding No. E 1 SECTOR 15 GIDA

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 01/03/2006

the Well
Type of Well Tube Well/Boring Depth of the Well (In meter) 200.00
Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 75.00
Operational Device Electric Motor Rate of Withdrawal (m3/hr.} 175.00
Date of Energization (In Case of Electric Pump) ! 01/03/2006

Maximum Allowable Rate of 175.00 Maximum Allowable Running Hours 3.00
Withdrawal (m3/hr.): Per Day:

Maximum Allowable Annual Extraction of Ground Water: 191625
Reason for renewal of N.O.C. Mot Any

.30 1, & TAAIS0 BT FR

Against Case

This No-Objection certificate autharizes the owner applicant (user) to sink a well in the location specified at Sl. (3) for extraction of ground water
at a rate not exceeding that as shown at Sl. (3j), for running hours | day as shown at Sl. (3k), and for maximum allowable annual extraction of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.
Conditions

. (1) In case of any change of ownership of the proposed well, fresh authorization has 1o be obtained.

. (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authorization,

13
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NOC Application Form

« (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having lelemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from water meters

« (4) The concermed Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained,

« (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority, Any deviation in this regard shall lead to cancellation
of this registration.

« (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation.

« (8) The Certificate of Authorization/ NOC shall be valid for a period of three years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

« (9) Construction of piezometers and installation of digital water level recorders with telemeltry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made available to this office on monthly basis.

« (10) Guidelines for Installation of Piezometers and their Monitoring

« Piezometer is a borewell fube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water guality testing whenever needed. General guidelines for installation
of piezometers are as follows for compliance of NOC:

+ * The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6",

« * The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If. more than
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

+ * No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Manitiring Mechanism

« S.No Quantum of Ground water withdrawal (cum/day) MNo.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11 - 50 1 1 0
3 50- 500 1 0 1
B > 500 2 0 2

« * The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals.

« + For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

« * The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

« + All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Waler Department, Uttar Pradesh, and for its
validation.

« +The ground water quality has to be monitored. twice in a year during pre-monsoon (May/June) and post-monsoon (October/MNovember)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

« + A Permanent display board should be installed at piezometer/Tube wells site for providing the lecation, piezomaler/ tube well number,
depth and zone tapped of piezometerftube well for standard referencing and identification.

« * Any other site-specific requirement regarding safety and access for measurement may be taken care off.

« (11) Any other condition(s) that may be imposed by the concerned Authority.

« (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found o be
incorrect during verification at any subsequent stage, this permit is liable for cancellation,

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

« 1) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

« ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« i) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through - ‘~deration =
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) « rtified
auditors and submit audit reports within three months of completion of the same to CGWA. All such industries shall be require! 1o reduce
their ground water use by at least 20% over the next three years through appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (cbservation well) shall be
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021 NQC Application Form
constructed at a minimum distance of 15 m from the bore well/production well, Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Departre !, UP.
+ V) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which =re likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, peslicides/ insecticides, fertilizers, sluughter

house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry,

« Vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« Vii) Industries which are likely to cause ground water pollution e.qg. Tanning, Slaughter Houses, Dye, Chemical/ Pelrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures o ensire
prevention of ground water pollution. 2

« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following spocific
conditions;
» 1) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitaring of dew =« 1=ring

discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable, llonitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« li) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground waler requirement is n:or= than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

This certificate is electronically generated and does not require digital signature

3/3
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 __

Ref No: 22467394/Gorakhpur/2023 Date:13/09/2023

1- Name of Industry: INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA
2- Address of Industry: India Glycols Limited E - 1 Sector - 15 GIDA District - Gorakhpur Uttar Pradesh, GORAKHPUR 273209
3- District: Gorakhpur

4- Description about sampling point: Inlet Of CPU

'_'"l-;.i

Ln

- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA

7- Colour and Odour: Turbid Unpleasant

8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 16/08/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 17/08/2023

Parameter/Method Name Unit Results Standard Detection
Range
pH,4500 H B Electronic method - 3.23 - 02-12
Suspended Solids , 2540 D Total mg/| 468.0 - 10-20000 mg/]
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/l 2880.0 . 10- 50000 mg/1
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/| 3348.0 - 10- 50000 mg/1
at 103-105 0C -
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/l 1260.0 - 1.0 -50000 mg/I
1993 Bio
COD, 5220 B Open Reflux Method mg/] 3654.0 - 5.0 -100000 mg/1

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1). The eniveronment (Protection) Rules. 1986 source:
www.cpeb.nic.in/GeneralStandards. pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA

Analysed by-
[Dr Alka Singh (SA)]

Authorized by
VINAY koo
DUBEY isios oo "
Vinay Dubey (ASO) RAM | Digitally signed

by RAM GOPAL
AL Date: 2023.09.13

Chief Environmental Officer
Central Laboratory
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L - CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Ref No: 22468157/Gorakhpur/2023 Date:13/09/2023
I- Name of Industry: INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA

Z- Address of Industry: M/s India Glycols Limited, E - 1, Sector - 15, GIDA, Gorakhpur, Uttar Pradesh, GORAKHPUR.273209
3

4
5
6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter PVC Jericane

9- Date of Sample Collection: 16/08/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 17/08/2023

District: Gorakhpur

Description about sampling point: Outlet Of CPU

Type of Sample (Grab/Composite/Integrated): Grab

Parameter/Method Name Unit Results Standard Detection
Range
pH.4500 H B Electronic method - .23 5.5-9.0 02-12
Suspended Solids , 2540 D Total mg/l 56.0 100 10-20000 mg/1
Suspended Solids dried at 103-105 0C
Dissolved Solids, 2540 C Total Dissolved mg/l §98.0 2100 10- 50000 mg/
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/l 954.0 - 10- 50000 mg/l
at 103-105 0C
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/| 14.0 30 1.0 -50000 mg/!
1993 Bio
COD, 5220 B Open Reflux Method mg/l 106.0 250 5.0 -100000 mg/1

Reference- (1)General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedule-V1). The eniveronment (Protection) Rules, 1986 source:
www.cpeb.nic.in/GeneralStandards. pdf. Besides these standards.refer EPA standards for specific purpose

Remark: NA

Analysed by-
[Dr Alka Singh (SA)]

Authorized by
VINAY Dgitally signeg

by VINAY DUBEY
DURBEY Tet50 sosss :
Vinay [ubey (ASO) RAM = ) o

GOPAL Tas6s7 om0
Chief Environmental Officer
Central Laboratory
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—_— CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD s
R Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 5

Certrficate Mo TC-LE0LS

e . and
il

TEST REPORT WA ‘sTE WATER LABORATURY E

Ref No: 22974086/Gorakhpur/2023 Date:05/10/2023
1- Name of Industry: INDIA GLYCOLS LIMITED E | SECTOR 15 GIDA

2- Address of Industry: INDIA GLYCOLS LIMITED s - | SECTOR - 15 GIDA GORAKHPUR.GORAKHPUR.273209
3- District: Gorakhpur

4- Description about sampling point: Final Outlet Of STP

5- Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Anil Kumar Sharma, A.K.Singh RO, LA & Anjali Kumar Pandey ADM City

7- Colour and Odour: - -

8- Quantity and Packing: 2 Litter PVC Jericane

9- Date of Sample Collection: 26/09/2023

10- Analyis Indented by: RO Gorakhpur

11- Date of sample receipt in Lab: 27/09/2023

Parameter/Method Name Unit Results Standard Detection
Range
pH.4500 H B Electronic method - 7.82 As per 02-12
MoEF&CC/CPCB
Suspended Solids , 2540 D Total mg/| 64.0 5 10-20000 mg/l
Suspended Solids dried at 103-105 0C :
Dissolved Sohids, 2540 C Total Dissolved mg/| 1042.0 = 10- 50000 mg/l
Solids dried at 180 0C
Total Solids , 2540 B Total Solids dried mg/| 1106.0 : 10- 50000 mg/I
at 103-105 0C
Total Coliform, 9221 B Standard Total MPN/100) ml 2200 o <].8 MPN/100 ml
Coliform Fermentation Technique) . & above
Fecal Coliform, 9221 E Fecal Coliform No relaxation 700 = <|.8 MPN/100 ml
Procedure & above
BOD, 3 day 27 0C IS 3025 ( Part 44): mg/| 22.0 < 1.0 -50000 mg/l
1993 Bio
COD, 5220 B Open Reflux Method mg/| 146.0 - 5.0 -100000 mg/l

Reference- (1)General Standards for discharge of envieronment Polluiants are as pert-A Effluent(Schedule-VI).The eniveronment (Protection) Rules, 1986 source:
www.cpeb.nic.in/GeneralStandards. pdf. Besides these standards,refer 1°’A standards for specific purpose

Remark: NA
Analysed by-
|Dr Alka Singh (SA)]

SAMAuthDr]zE I3I3\F|.3*I|;|itilll:,r signed by
RENDRA SAMRENDRA SINGH

ING H Date: 2023.10.0517:38.16 Digitally signed
édmrendrd Singn (ASD) RAM by RAM GOPAL

D 023.10.05
GOPAL ;735

Chief Enviroumental ;f‘)ﬁ'cer
Central Laboratory
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PRdCESS FLOW DIAGRAM OF DISTILLERY, INDIA GLYCOLS LTD, GORAKHPUR
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UTTAR PRADESH POLLUTION CONTROL BOARD
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- 76/0 Lot
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e
e 5 W0 wHoshodlo feeeh # ofora afovo H&AT 432 /2023 & WH WEWT
Tm e ot godo ¥ TRa ey RS 01-08—2023 & FETA e Awraq 8-
..... " 4. In view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of Uttar Pradesh Pollution Control Board
(UPPCB) and District Magistrate (DM), Gorakhpur and direct the same to meet within one week,
undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representatives of the concerned Project Proponents, verify the factual position and take appropriate
remedial action by following due course of law and giving opportunity of being heard to the
concerned Project Proponents. The Committee may also refer to order of this Tribunal dated
13.09.2022 in O.A. NO. 116/2014 (Meera Shukla vs Municipal Corporation Gorakhpur & Ors.) inter
alia directing for industrial pollution control, establishment of CETP and rejuvenation of River Ami,
River Tapti and other rivers. The UPPCB will be the nodal agency for coordination and compliance.
5. Factual and Action taken Report may be submitted within one month by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF."........

78 % o veoshodo e grr SummgER TRA ey & ureE # Tfed
Hgaa afify grr e e wTer ey wo foo, Mogsio—1, wIeR—15, S,
FAUE—TREqR BT e frdfeor RAfe 23.08.2023 @1 & mar| g & W
ST STeARE Ui T e 2 R gaR uvy, ves S @ a3 oA
gufRerd o | Prfleor & g ST ¥ wnfda Sorare YRS W dEferd i T4
aerr godioflo & anrScae Td S uRWR @ aer faRa & @ S & yahd
Tt ¥ NG wETae B A0 HEw: 380 Mowo /Mo w@ 360 Moo /<o Uk
T o 5 AutRa ame | e 2

7% 5 I BT WEW FH AYA D AR TG W99 918 @ IF AP 28.12.2022
@ wegw ¥ gy guerd weafy (Go @ o) Mg R et duar REiw
31122024 TF & | T2 g1 GeAfa wal &1 IquIe & g o < 2|

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764
Email: info@uppcb.in; - Web Site: www.uppeb.com
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